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Before the Hon’ble National Green Tﬁbunal; Eastern Zone
Bench at Kolkata

MEMORANDUM OF APPLICATION

[ Under Section 18(1) read with sections 14 & 15 and under
Section 18 (2) of the National Green Tribunal Act, 2010 ]

Original Application No. ......... /2026/EZ
IN THE MATTER OF :

Ankur Sharma son of Shri
Ambooj Sharma, resident of
13/3, Dr. P. K. Banerjee Road,
P.O., P.S. & District — Howrah,
West Bengal, PIN — 711101.
............... Applicant

-VERSUS -

1. The State of West Bengal
represented by the Chief
Secretary, Government of
West Bengal having office at
NABANNA (13th Floor), 325,
N g Sarat Chatterjee Road,
iy Shibpur, Howrah - 711102.

Email : cs-westbengal@nic.in

2. Ministry of Environment,
Forest and Climate Change,
Government of India through

its Secretary having office at




Indira Paryavaran Bhawan,
Jorbagh Road, New Delhi -
110003. Email : secy-

moef(@nic.in

3. Central Pollution Control
Board through by its Member
Secretary having office at
PARIVESH BHAWAN, East
Arjun Nagar, Delhi - 110032.

Email : mscb.cpeb@nic.in

4. The Additional Chief
Secretary,  Department  of
Environment, Government of
West Bengal having office at
PRANISAMPAD BHAWAN,
Block (5™ floor), LB-II, Salt
Lake, Sector—ITI, Bidhannagar,
Kolkata — 700 106.

Email : acsenvwb@gmail.com

—— 5. State Environment Impact
%O TA}% P \ Assessment Authority, West

o LN" \‘\IAP’L,,S < ) \ Bengal through its Member
S S ?st“] Secretary having office at
iy S5 5 PRANISAMPAD BHAWAN,

AN Y |
‘—IES-\;;;;?’ Block (5* floor), LB-II, Salt

e Lake, Sector-III, Bidhannagar,




Kolkata — 700 106. Email :

environmentwb@gmail.com

6. State Expert Appraisal
Committee, West  Bengal
represented by its Secretary

having office at PARIBESH
BHAVAN, 10A, Block - L.A.,
Sector - 1Il, Salt Lake City,
Kolkata - 700 106. Email :
ms.wbpcb-wb@bangla.gov.in

7. West Bengal Pollution
Control Board represented by
its Member Secretary having
office at PARIBESH
BHAVAN, 10A, Block - L.A.,
Sector - IIl, Salt Lake City,
Kolkata - 700 106. Email :
ms.wbpcb-wb@bangla.gov.in

8. State Water Investigation
Directorate, =~ West  Bengal
through its Director having
office at Nirman Bhavan, DF

Block, Sector-I, Bidhannagar,
West Bengal, PIN — 700091.

Email

directorswid(@gmail.com

9. The District Magistrate,
North 24 Parganas having



office at New Administrative

Building, Barasat, Kolkata —
700124.

Email : dm-bar-wb@nic.in

10. WBCS Executive Officers’
OITIKA Welfare Society a
Society registered under West
Bengal Societies Registration.
Act, 1961 service through its
Secretary having its office at
Flat-B4, Plot No. DB/216.
SAJUJYA Co-Opt. Housing
Society, New Town Action
Area-1, North 24 Parganas,
PIN - 700156. Email

oitika.project@gmail.com

......... Respondents

TO

THE HON'BLE CHAIRMAN AND HIS COMPA

Synopsis \O | Regd. Ne.- 60/2002
\ Z.\

Z,
HUMBLE  APPLICATION SUBMITTED BY \\'.af
APPLICANT ABOVE NAMED

The Applicant is an Advocate by profession and has been

working, amongst others, for protection of environment and

water bodies in the state of West Bengal.




The instant Application has been filed by the Applicant against
the construction of a massive housing complex without obtaining
prior Environmental Clearance (EC) from the SEIAA, West
Bengal in the name of ‘Oitika’ having a total built-up area of
51985 sq. m. (approx.) at premises no. 44-0676, plot no. 11-D/37,
Action Area IID, Rajarhat, New Town, North 24 Parganas, PIN -
700136 by WBCS Executive Officers’ OITIKA Welfare Society
in gross violation of environmental norms and laws causing gross

pollution.

What renders this case gravely disturbing is that the project
proponent is not an ordinary private developer but WBCS
Executive Officers’ OITIKA Welfare Society which is comprised
of serving and former officers of the West Bengal Civil Service
(WBCS) and the Indian Administrative Service (IAS).
Individuals who are duty bound to enforce laws have, instead,
chosen to violate laws thereby setting a dangerous precedent that
the law applies only to the public and not to those entrusted with
governance. When civil servants themselves flout mandatory
statutory saleguards rule of law collapses and compliance
becomes optional for the rest of society. A project conceived,
promoted and controlled by civil servants meant primarily for
civil servants is being executed in open defiance of the very
environmental laws those same officers are duty bound to
administer and enforce. This is not Just an illegality but a

dangerous institutional precedent that those who wield regulatory
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When public servants who are supposed to be the face of the
Constitution and custodians of the public trust, organise
themselves into a welfare society to build an exclusive housing
project and then proceed without prior Environmental Clearance
(EC) it sends a chilling message that official position can be
converted into a shield against the rule of law. The spectacle of
serving and retired WBCS/IAS officers appearing on the side of
a violation project erodes public confidence in environmental
governance and teaches the public the worst possible lesson that

the law bends when its custodians become its violators.

The Applicant had lodged multiple complaints before the
Respondent Authorities enclosing photographs and details of
ongoing construction. Yet, no action was taken not even issuance
of a stop work direction indicating either a complete breakdown
of environmental governance or an alarming level of institutional
complicity. The inaction of regulatory authorities gains a more
concerning dimension when the violators themselves are part of

the state machinery.

The Applicant places on record that proceeding against a body
composed of serving and retired civil servants exposes him to
personal risk of professional and administrative retaliation

merely for approaching this Hon’ble Tribunal.

Having no other efficacious remedy and finding no response

from the authorities, the Applicant has been compelled to invoke

= P
the jurisdiction of this Hon’ble Tribunal seekinz;g/e’ﬁb TA D
1

intervention, including stoppage of all construction, detmo
L X /LAXMIKANTA Dag\
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of illegal structures, prosecution of those respon
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imposition of exemplary environmental compensation to uphold

the majesty of the law.

List of Dates
February, Construction work at the project site commenced as
2025 per satellite images.
02/07/2025 | The Applicant lodged a complaint vide email to :
(i)  The Member Secretary, State Environment
Impact Assessment Authority, (SEIAA),
West Bengal ;
(i) The Chairman, West Bengal Pollution
Control Board ;
(iii) The Member Secretary, West Bengal
Pollution Control Board
(iv) The Secretary, Ministry of Environment,
Forest and Climate Change, Government of
India
(v) The Chief Secretary, Government of West
Bengal
(vi) The Member Secretary, Central Pollution
Control Board
(vii) The Principal Secretary, Urban Development
and  Municipal ~ Affairs  Department,
Government of West Bengal
07/07/2025 | The Applicant made an Application under section 6

of the Right to Information Act, 2005 with the

SPIO, State Environment Impact Asses @

14/07/2025
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Change, Government of India through its Impact
Assessment Division issued a letter dated
14.07.2025 merely forwarding the Applicant’s
public grievance email dated 02.07.2025 to SEIAA,
West Bengal and the West Bengal Pollution Control
Board.

25/07/2025

The SPIO, Department of Environment, Govt. of
West Bengal through RTI reply informed that
SEIAA, West Bengal has not granted

Environmental Clearance to Oitika project.

13/08/2025

The Applicant filed an Appeal in connection with
the RTI Application.

28/08/2025

The RTI Appeal of the Applicant was disposed of.

29/08/2025

The Applicant lodged a formal objection against
SEAC, West Bengal’s act of taking the proposal for
grant of EC for the subject project.

09/10/2025

The Applicant received a letter dated 09.10.2025
issued by Dr. Bhardwaj Adiraju, Joint Director
(Scientist ‘D’), Ministry of Environment, Forest and
Climate Change (IA-Compliance & Monitoring
Division), Govt. of India in reference to the
Applicant’s detailed complaint submitted vide email
dated 02.07.2025.

01/11/2025

The Applicant visited the subject site and found that

construction activities are still continuing.

11/11/2025

The Applicant lodged a complaint with the Cld aT A
Secretary, Govt. of West Bengal agaiffs 6

/ 4\
ongoing illegal construction of Oitika projﬁc?.*/ LAXMIKANTA DAS\ %
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FACTS IN BRIEF
MOST RESPECTFULLY SHEWETH :

I. That the Applicant is an Advocate by profession. The
Applicant is working, amongst others, for protection of the
environment and water bodies and protection of the right to a
clean environment for every citizen guaranteed under Article
21 of the Constitution of India, 1950 and in discharge of his
duty under Article S1A he raised his voice in past against
many other illegalities throughout State of West Bengal,
particularly against air pollution, filling of water bodies,
pollution by fish markets, conversion of the cities into
concrete jungles, pollution of river Hooghly, devastation of
East Kolkata Wetlands, pollution by crematoriums, housing
scam etc. The Applicant is filing the instant application under
Section 14 and 15 read with section 18 of the National Green
Tribunal Act, 2010.

2. That the Respondent No. 1 being the Chief Secretary, is the
administrative head of all State Respondents and is
responsible for ensuring enforcement of environmental laws
across the State. The Respondent No. 2, Ministry of
Environment, Forest and Climate Change is the authority that
issued the EIA Notification, 2006 mandating prior
Environmental Clearance (EC) for specific categories of

projects. The Respondent No. 3 i.e. Central Pollution Control

nationwide. Both Respondent Nos. 2 and 3 hav%f’;?éféﬁaxwmwm DAS\ %

. . L o | ﬁ!@'ﬁﬁ-‘\“ SADAR | O
impleaded to enable their participation in any joint com‘rﬁzt&eg&gﬁ. No.- 60,2002 | <=
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that may be constituted by this Hon’ble Tribunal for site
inspection and factual verification so as to ensure
transparency, objectivity, and avoidance of any institutional
bias since the flouters of environmental norms and laws in the
present Applicants are occupying high places in the
Government of West Bengal. The Respondent No. 4 is the
administrative head of the Department of Environment, Govt.
of West Bengal and responsible for policy formulation,
coordination, and overall supervision of environmental
governance and regulatory authorities within the State of
West Bengal. The Respondent no. 5 and 6 i.e. SEIAA and
SEAC, West Bengal are responsible for scrutiny of proposals
and issuance or refusal of prior Environmental Clearance. The
Respondent No. 7 (WBPCB) is the statutory regulatory
authority for enforcement of the Water Act, 1974, the Air Act,
1981, and the Environment (Protection) Act, 1986. The
Respondent No. 8 issues groundwater extraction permissions
and monitors depletion levels, The Respondent No. 9 is the
head of district administration and responsible for field level
action, and the Respondent No. 10 is the project proponents

responsible for the impugned illegal construction.

. That the present Application is necessitated due to gross
environmental damage and ecological disruption caused by
the ongoing construction of a massive housing complex

named as “Oitika” at premises no. 44-0676, Plot No. 1I-D/37,

PIN — 700136 by WBCS Executive Officers’ ZI
//
apr

b

Welfare Society (hereinafter for the sake of brevity re;"
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as the “said project’) which is being carried out without prior
Environmental Clearance (EC) from SEIAA, West Bengal,
without Consent to Establish/Operate from the West Bengal
Pollution Control Board and causing gross pollution. The said
project falls squarely under Category 8(a) of the EIA
Notification, 2006 and any site development, excavation,
ground preparation, or construction work cannot be done
without prior Environmental Clearance (EC). Any act in
defiance of this requirement renders the project illegal ab
initio and liable for appropriate actions/directions including

imposition of environmental compensation.

. That the Respondent No. 10 being the owner, developer, and
executor of the said project is raising six nos. of G+12 multi-
storeyed buildings despite the admitted absence of mandatory
prior Environmental Clearance (EC) in brazen violation of the
Environment (Protection) Act, 1986 and the EIA Notification,
2006. The Respondent no. 10 has not obtained even Consent
to Establish from the West Bengal Pollution Control Board
thereby stripping the project of any legal foundation to
operate. Satellite imagery reveals that a canal/water channel
passing through the project site has been filled up for
construction of the said project indicating ecological
destruction and obstruction of natural drainage which is
prohibited under environmental and municipal laws and
constitutes a punishable violation attracting liability for

restoration and compensation.

z
Satellite images of the project site are annexed heretg//

collectively marked by the letter and figure ‘P-1°.

"HOWRAH SADF\E
Regd. No.- 60/20C
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5. That the ecology and environmental integrity of the area is

being irreversibly damaged due to the unchecked construction
of the said housing complex without any environmental
impact assessment. Uncovered piles of sand, cement,
aggregates, construction debris, and dust generating material
lie scattered both within and outside the project site. No dust
suppression measures, no barricading, and no protective
screen covers have been installed leading to unabated
pollution and severe nuisance to living being of the impugned
area and passersby. It has further been gathered from the
locale that groundwater is being extracted through illegal
borewells without permission, exacerbating depletion and
violating groundwater protection norms. These actions
demonstrate  reckless  disregard  for public  health,

environmental safeguards, and statutory mandates.

. That the Applicant lodged a detailed complaint vide email
dated 02.07.2025 addressed to (1) the Member Secretary,
SEIAA, West Bengal, (i) the Chairman, West Bengal
Pollution Control Board, (111) the Member Secretary, West
Bengal Pollution Control Board, and other authorities
requesting immediate intervention including (a) an on-site
inspection, (b) stoppage of all construction activities, (c)
initiation of action under the Environment (Protection) Act,
1986, and (d) imposition of exemplary environmental
compensation upon the violators. However, despite the
urgency of the matter no response or remedial step was e

o T [*

P4

by the authorities.
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A photocopy of the said email is annexed hereto and
marked as Annexure P-2.

. That on 07.07.2025 the Applicant filed an RTI Application
under Section 6 of the Right to Information Act, 2005 before
the SPIO, SEIAA, West Bengal seeking (i) copies of action-
taken reports, (ii) inspection reports, (iii) total built-up area of
the subject project, (iv) copy of any application for grant of
Environmental Clearance (EC) submitted by the project
proponent and (v) copy of any stop-work notice issued against

the subject project.

A photocopy of the RTI Application is annexed hereto and

marked as Annexure P-3.

. That upon finding no response of the SPIO, SEIAA, West
Bengal the Applicant filed an appeal dated 13.08.2025 before
the Appellate Authority under RTI Act, 2005 and Senior
Special Secretary, Department of Environment, Govt. of West
Bengal. However, the Appellate Authority in connivance with
the SPIO, SETIAA, West Bengal informed that the reply to the
RTI Application has already been sent to the Applicant vide
memo no. EN/1484/RTI/13/2024 dated 25.07.2025 and

enclosed a copy of the said reply without its enclosure.

It is stated by the SPIO, SEIAA, West Bengal in the said
reply dated 25.07.2025 that “With regard to your 2 RTI
application dated 08.07.2025 regarding ‘“WBHIDCQO
Affordable Housing’ and *Oitika, it is informed that SEIAA
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Bengal confirmed that no EC has been granted. The reply also
canvassed that (i) no action has been taken by SEIAA, West
Bengal, (ii) no inspection was conducted by SEIAA, West
Bengal and that no stop work notice has been issued against

the subject project.

A copy of the RTI Appeal and reply are annexed herewith

and collectively marked as Annexure P-4,

9. That the Ministry of Environment, Forest and Climate
Change, Government of India through its Impact Assessment
Division issued a letter dated 14.07.2025 merely forwarding
the Applicant’s public grievance email dated 02.07.2025 to
SEIAA, West Bengal and the West Bengal Pollution Control
Board despite the complaint specifically alleging execution of
the project without prior Environmental Clearance and in
violation of the EIA Notification, 2006. The Ministry
undertook no independent examination or verification of the
allegations and acted only as a forwarding authority. Such
mechanical disposal of a serious environmental grievance
reflects non-application of mind and abdication of statutory
oversight, rendering the grievance redressal process illusory

and ineffective.

A photocopy of the said letter is annexed hereto and

marked as Annexure P-5.

10.That the Applicant after lodging his first complaint 0//,
02.07.2025 found from the website of PARIVESH Porta/ 0

an application for grant of EC has been made by the ,}Srﬂj .

. f HOWRAH SADAR
proponent on 29.02.2024 being proposa"\% NQead. No.- 6012002

o Egﬂrf Dz 05.03 2027
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pending. It is further gathered from the said application that
the total built-up area of the subject project is 51985 sq. m. It
was also gathered by the Applicant from satellite imagery that
the constructed work of the project commenced from
February, 2025 i.c. after the application for grant of

Environmental Clearance was made.

A screenshot of PARIVESH portal showing pendency of
the EC Application is annexed herewith and marked as

Annexure P-6.

I'1.That it is deeply alarming that SEAC, West Bengal, despite
being in receipt of documented evidence of EIA violations
from the Applicant proceeded to appraise the project in its
83rd Meeting held on 27.08.2025 and merely advised the
project proponent to upload certain documents on the
PARIVESH Portal without ordering stoppage of work,
without recording violation status and without rejecting the
proposal. Such conduct reflects a disturbing departure from
statutory duties creating a perception that regulatory oversight
has been reduced to a procedural formality instead of being an
instrument of environmental protection. The approach
effectively incentivises violation first and compliance later

contrary to the principle of prior environmental clearance
under the EIA Notification, 2006.

Photocopies of the relevant portions of the minutes of 83™ P

meeting are annexed herewith and marked as Annexure P-D/%\O A@ b
/4

LAXMIKANTA DAS\ %
HOWRAH SADAR |

proposal for consideration the Applicant lodged a f&(@a Regd. No.- 60/2002 | <
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12.That upon learning that SEAC, West Bengal had taken u]?f §
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objection vide email dated 29.08.2025 pointing out that\
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project proponent had misleadingly projected the construction
as  “Residential Complex by Housing Department,
Government of West Bengal” and had applied under the
category of “Fresh EC” despite the project being a violation
project already under construction. The Applicant specifically
pointed out in its email that ex post facto EC is impermissible
in law in light of the judgment of the Hon’ble Supreme Court
in Vanashakti vs. Union of India, W.P. (C) No. 1394 of 2023
wherein issuance ot post-facto clearances was categorically
prohibited. Accordingly, the Applicant demanded rejection of

the application and immediate regulatory action.

A copy of the email dated 29.08.2025 is annexed hereto

and marked as Annexure P-8.

13.That the Applicant was shocked and aggrieved to receive a
letter dated 09.10.2025 issued by Dr. Bhardwaj Adiraju, Joint
Director (Scientist ‘D), Ministry of Environment, Forest and
Climate Change (IA-Compliance & Monitoring Division),
Govt. of India in reference to the Applicant’s detailed
complaint submitted vide email dated 02.07.2025, wherein it
was stated, inter alia, that since Environmental Clearance
(EC) had been accorded by SEIAA, West Bengal, the
grievance raised by the Applicant ought to be examined by
the said Authority. The said communication clearly
demonstrates complete non-application of mind, inasmuch as

the Joint Director proceeded on an erroneous and unfo @A
PSR

assumption that Environmental Clearance had alread "
P R acanTa pas\ ok \

ranted to the project without even reading or examining fHe -
& B . . O \ Regd. No.- 6012002 | <

contents of the Applicant’s complaint, which speci
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alleged that the project was being executed without any prior
Environmental Clearance and in blatant violation of the EIA

Notification, 2006.

A photocopy of the said letter is annexed hereto and

marked as Annexure P-9.

14.That such mechanical forwarding of a citizen’s complaint,
based on an incorrect factual premise, amounts to abdication
of statutory responsibility and reflects the casual, opaque and
dismissive manner in which public environmental complaints
are being dealt with by officials of the MOoEF&CC, thereby
frustrating the very object of environmental governance and

public participation mandated under environmental law.

I5.That during the Applicant’s visit to the site on 01/ 11/2025 the
illegal construction activities were found to be still in
progress. Cement, sand, aggregates, and building materials lay
openly at the site and outside the site without covers, dust
suppression, barricading, or any pollution control mechanism.
These activities were being carried out despite the absence of
prior Environmental Clearance making each act of
construction an ongoing statutory offence. This on site state of
affairs establishes unequivocally that the violations are

continuing, conscious, and deliberate.

Photographs of the site as captured on 01.11.2025 are

annexed hereto as Annexure P-10.

/s
16.That thereafter, the Applicant addressed a detailed ¢om

.3
dated 11.11.2025 to the Chief Secretary, Governmenkp

aint

AXMIKANTA DAS
AH SADAR
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Bengal, referring to his earlier complaints dated 0&% 5,08.2027
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and 29.08.2025 bringing to notice the continued and
deliberate violation of the EIA Notification, 2006 by the
*Oitika” project undertaken by WBCS Executive Officers’
OITIKA Welfare Society. The Applicant specifically pointed
out that despite submission of photographic evidence and
pendency of the Environmental Clearance application
(Proposal No. SIA/WB/INFRA2/448547/2023), construction
activities were still being carried on unabated. The complaint
highlighted that such defiance indicates either a complete
erosion of regulatory authority of SEIAA, West Bengal and
WBPCB, or the existence of institutional collusion and
complicity between regulators and violators, particularly
where the project proponents are themselves members of the
civil services. The Applicant further brought to the notice of
the Chief Secretary that continuation of construction without
prior Environmental Clearance constitutes a blatant violation
of law and runs contrary to the binding judgment of the
Hon’ble Supreme Court in Vanashakti vs. Union of India
(W.P.(C) No. 1394 of 2023), which prohibits ex post facto
Environmental Clearances. The Applicant also requested
constitution of an independent inquiry into the conduct of
SEIAA, SEAC and WBPCB. Despite such grave disclosures
being placed at the highest administrative level, no effective
corrective or coercive action followed, thereby reinforcing the
perception of a complete breakdown of environmental

governance in the State.

A copy of the said complaint dated 11.11.2025 is anne

HOWRAH SADAR
Regd. No.- 6012002

hereto and marked as Annexure P-11.
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17.That the present case is a classic example of a systemic
breakdown of environmental governance in the State of West
Bengal. Despite continuous construction without prior
Environmental Clearance (EC), without Consent to
Establish/Operate, and despite multiple written complaints
supported by photographs and evidence of active site work,
not a single effective regulatory action such as issuance of a
stop work notice, sealing order, or prosecution under the
Environment (Protection) Act, 1986 has been initiated by the

Respondent Authorities.

18.This sustained inaction reflects not mere administrative delay
but a functional paralysis of the regulatory framework where
statutory bodies entrusted with enforcement have failed to
discharge mandatory duties. When violations are rewarded
with procedural indulgence and environmental law is treated
as a negotiable formality compliance becomes voluntary and
illegality becomes a viable operating model. The situation
erodes public trust in state institutions and sends a dangerous
message that the rule of law is selectively enforceable,

particularly when violators are linked to official networks.

19.This Hon’ble Tribunal’s intervention is therefore necessary
not only for environmental protection but also for the
restoration of the credibility of the regulatory architecture that

has collapsed in the present matter.

G
20.The situation reflects a complete breakdown of environmp)@[\ A@ A

governance in West Bengal. It is not only a ma i fAXM!KANTADAS Y

OWRAH SADAR | =2
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dereliction of duty, it reeks of institutional complic

abuse of office. When those entrusted with en
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environmental laws deliberately choose to shield offenders,
the credibility of the regulatory framework collapses entirely.
It is now an open secret that West Bengal is the only state
where government officers themselves are engaged in illegal
construction activities while holding high moral ground as
“civil servants.” The State has the rarest feather of having a
part-time Environment Minister, a part-time Environment
Secretary, and a part-time Member Secretary of WBPCB
together and the results are visible vis-a-vis rampant
destruction of the environment and unchecked violations
under the very nose of the authorities. However, the
appointment of such part time Minister, part-time
Environment Secretary, and a part-time Member Secretary of

WBPCB is not subject matter of the present Application.

21.That the Applicant being a young socially conscious citizen of
the country is compelled to bring the matter before this
Hon’ble Tribunal despite facing a genuine and reasonable
apprehension of retaliation, harassment or indirect
victimisation. The project proponent comprises serving and
retired officers of the WBCS and IAS cadre, therefore,
initiating proceedings against them exposes the Applicant to

professional, administrative, and personal disadvantage.

22.The Applicant submits that environmental activism cannot

become a liability, and the right to approach judicial and

quasi-judicial bodies for environmental protection flows from#
e
Articles 14, 19(1)(a), 21 and S1A(g) of the Constitul;;i‘iﬁn.t}

When citizens fear consequences for exposing Statf_ﬁ(ts
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comes under threat. The Applicant therefore places this
apprehension on record that he may be subjected to coercive,
prejudicial, or adverse action in consequence of filing the

present Application.

23.That the Hon’ble Supreme Court has repeatedly held that
construction without prior environmental clearance is illegal

and upheld imposition of heavy compensation.

24.That despite repeated complaints by the Applicant the
construction activities continued unabated. This demonstrates
that the project proponents being serving and retired civil
servants have treated statutory requirements under the EIA
Notification, 2006 with complete disregard and have shown
an open disregard vis-a-vis a thumb to the rule of law in a
manner that reflects a belief that accountability does not
extend to them. This continuing defiance conveys a disturbing
message that violations can continue with impunity and
reveals a functional collapse of regulatory enforcement. The
situation undermines the authority of statutory bodies tasked
with environmental protection and reflects a serious

breakdown of governance in the State of West Bengal.

25.That the project proponent is in desperate and continuous
violation of the EIA Notification, 2006 by proceeding with
construction without Environmental Clearance (EC). The
project stands in a developing area with limited water

resources and drainage infrastructure, yet without pro

or environmental safeguards the construction is goiﬁig' AAXMI
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of population into an area without carrying capacity
assessment which threatens groundwater availability, ambient
air quality, drainage systems, and the health and safety of
surrounding residents. The reckless approach of the project
proponent reflects a conscious evasion of statutory
requirements and calls for strict intervention by this Hon’ble
Tribunal including coercive directions, compensation

assessment, and demolition of structures illegally erected.

26.The statutory authorities entrusted with the duty to prevent
illegal and unauthorised construction are expected to monitor,
intervene, and initiate action the moment a breach of
environmental law is detected. However, in the present case,
despite repeated complaints supported by documentary
evidence, no effective enforcement action has been taken. As
a result, the illegal construction continues openly and the
environment continues to be damaged in full public view. The
sustained inaction of the authorities creates a reasonable
perception that violations are being tolerated and indirectly
enabled through deliberate silence. The Applicant is
constrained to state that there appears to be little or no
seriousness on the part of the authorities in protecting the
environment or upholding the sanctity of environmental law

and other laws in the State.

27.That the present project is not an isolated aberration but a
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apathy of SEIAA, West Bengal and the West Bengal
Pollution Control Board. This Hon’ble Tribunal’s intervention
is therefore required to break the cycle of non compliance and
establish deterrence. The situation warrants exemplary and
structural directions, including accountability of regulatory
authorities so that environmental compliance does not remain

optional for violators possessing influence or administrative

28.That appropriate directions of serious consequence in
accordance with law are prayed before this Hon’ble Tribunal
to prevent further damage to the environment in and around
the project site, including but not limited to cessation of
ongoing construction, demolition of structures raised without
prior Environmental Clearance (EC), restoration of the
blocked canal/channel, and recovery of environmental
compensation for loss already caused. The Applicant further
prays that stern directions be issued upon SEIAA, West
Bengal and West Bengal Pollution Control Board for their
failure to act despite repeated complaints as such sustained
non action has effectively enabled the continuation of illegal

construction and environmental degradation.

29.That a major part of the State of West Bengal is ecologically
sensitive and geologically fragile. Unregulated construction
under the guise of development is incompatible with the

environmental character of the region. Such activities run

contrary to the principle of Sustainable Development ;@m
W <
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Precautionary Principle. No construction can be permitted in a
manner that overwhelms the carrying capacity of the local

ecology.

30.That the conduct of the Respondent authorities is inconsistent

31

with statutory environmental obligations and contrary to the
mandate of the Water Act, the Air Act, the Environment
(Protection) Act. Despite having knowledge of the ongoing

ecological damage and the absence of prior  EC, the

authorities have remained inactive and have failed to exercise
powers vested in them for environmental protection. This
sustained inaction frustrates the rule of law and renders
statutory protections illusory, compelling the Applicant to

seek urgent intervention from this Hon’ble Tribunal.

.That the land on which the impugned housing complex is

being constructed was originally comprised of green verge, a
canal and open natural landscape, and the surrounding vicinity
continues to retain significant stretches of greenery. The
conversion of this environmentally sensitive area into a dense
concrete mass represents an abrupt and ecologically
hazardous transformation. The mushrooming of unauthorised
constructions has now become a widespread phenomenon
across the State of West Bengal, and disturbingly, such
activities are increasingly occurring under the watch of public
authorities who are duty-bound to prevent them and in the
present case such activities are being done by civil servants of

the State. This unchecked conversion of green spaces |

planning and regulatory enforcement.
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32.That the rapid and unregulated urban expansion in North 24
Parganas district and around the project area coupled with the
surge in construction activity many of which are illegal and
undertaken without prior Environmental Clearance (EC) has
resulted in severe deterioration of environmental quality. The
destruction of vegetative cover, obstruction of natural
drainage, uncontrolled extraction of groundwater, and
continuous release of pollutants have collectively destabilised
the ccological balance of the impugned area. The
environmental burden imposed by ongoing construction
without remedial measures has exceeded the carrying capacity
of the area thereby inflicting substantial, avoidable, and

continuing ecological harm.

33.That construction projects having a built-up area of 20,000 sq.
m. or more mandatorily require prior Environmental
Clearance (EC) under Item 8(a) of the EIA N otification, 2006.
This requirement exists to ensure that environmental impacts
are assessed before any activity commences, not after damage
is done. In the present case, construction has proceeded
without such clearance rendering the project a violation
category project, illegal ab initio, and liable for consequences
including stop work order, demolition, environmental

compensation, and prosecution of those responsible.

34.That while urbanisation and real estate development may be

inevitable components of economic progress, development

cannot be permitted at the cost of public healf}
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that development must comply with the statutory doctrines of
Sustainable Development and Precautionary Principle. Any
construction that proceeds in breach of these principles ceases

to be development and instead becomes a vehicle for

environmental degradation.

35.That due to the construction of the said complex without prior
environmental appraisal the demographic and ecological
character of the area has been abruptly altered. The
uncontrolled influx of population, vehicular load, sewage
discharge, and increased demand on groundwater has already
begun to compromise the environment, overwhelm local
carrying capacity, and endanger adjoining residential and
ecological zones. In the absence of a proper impact
assessment the project has progressed in a manner that is
detrimental to the environment, public interest, and statutory

environmental protections.

36.That housing complexes and projects that are being
constructed without having provision for municipal water
supply, sewerage network, solid waste management, traffic
regulation, or other basic civic infrastructure and without any
assessment of environmental carrying capacity or
infrastructure feasibility inevitably leads to an environmental
overload, affecting groundwater tables, noise levels, air and
water quality, and ultimately the health and safety of

residents. The danger is particularly heightened when, as in

the present case, the project proponents include serving and
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37.That the Respondent authorities appear oblivious to the grave
implications of permitting large-scale construction without
prior Environmental Clearance (EC) or impact assessment. In
the present case the illegality is aggravated by the fact that
members of the civil service are themselves involved as
project proponents. When civil servants directly engage in
construction without EC, the rule of law suffers structural

damage creating a system where compliance becomes

optional and violations become normalised.

38.That due to the aforesaid illegal activitics of the Respondent
no. 10, including serving and retired government officers
associated with the project proponent society, the
environment surrounding the project site including areas
connected to wide stretches of low lying green verges are
under immediate threat. Continuous construction without EC,
dust suppression, drainage planning, or pollution abatement

measures is causing active and ongoing environmental

degradation.

39.That the Respondent Authorities have turned a blind eye to
the illegal construction activities of the Respondent no. 10,
thereby enabling the continued violation of environmental
law. By failing to intervene even after being notified
repeatedly the authorities have created a perception that
regulatory enforcement in West Bengal has been rendered

ineffective when violators have institutional backi A
ineftective when violators ave 1mmstitutiona acking %!z-‘/.)TA
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accountability even when they are themselves engaged in

projects requiring regulatory sanction.

40.That numerous projects across West Bengal are now
proceeding in violation of the EIA Notification, 2006
primarily due to sustained administrative apathy and
institutional tolerance for illegality. This case is only the tip of
the iceberg. The present situation reveals a disturbing
transformation, the very individuals who are entrusted with
enforcing environmental law are participating in or condoning
its violation. This constitutes an institutional crisis where
environmental protections under the Constitution are being
undermined from within. The Applicant submits that
accountability cannot be restricted only to Respondent no. 10,
State authorities who knowingly ignored violations or failed
to act despite being informed must also face consequences in
accordance with law. Without judicial intervention including
demolition of illegal structures, imposition of exemplary
environmental compensation and personal accountability of
responsible officers, the environment of West Bengal risks

irreversible collapse.

41.That the most alarming feature of the present case is that the
project proponent is not an ordinary private developer but the
WBCS Executive Officers’ OITIKA Welfare Society, a
registered body consisting of serving and retired officers of
the West Bengal Civil Service (Executive) cadre, Indian

Administrative Service (IAS) and other senior administragiy:

officers. Several individuals associated with the projeg

o
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implementing, supervising, or assisting governance functions.
The very presence of civil servants in a project being executed
without prior Environmental Clearance (EC) creates a serious
conflict of interest situation and strikes at the foundation of

the rule of law.

42.That civil servants who are expected to uphold constitutional
values, enforce environmental statutes, and ensure compliance
with laws and rules including the EIA Notification, 2006
cannot simultaneously engage in construction activities that
disregard those very legal requirements. When government
officers themselves participate in a project proceeding without
prior EC, the violation is no longer merely regulatory it
becomes institutional because those tasked with ensuring
compliance are found on the side of non-compliance. This
collapses public confidence in environmental administration

and erodes the credibility of the State’s regulatory machinery.

43.That such conduct sets an extremely dangerous precedent for
the public. If civil servants openly undertake construction
without EC ordinary citizens are left to believe that
environmental laws are optional, negotiable, or selectively
enforceable. This reduces compliance to a matter of personal
convenience rather than legal obligation. A system where the
enforcers become violators creates a perception that law
functions differently for those within government networks

and differently for ordinary citizens, thereby violating Article

-
14 of the Constitution and the principle of equality before4g
principleof equality beforsd@n "} A B b
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guardians of the law participating in its breach, which, if left
without intervention would normalise impunity and teach the
public that the law bends for those who hold office. Such a
situation justifies the strongest intervention by this Hon’ble
Tribunal to ensure that environmental compliance does not
become a selective burden falling only upon the powerless

while being ignored by those with administrative influence.

45.That corruption is not merely the act of taking illegal
gratification. Corruption also lies in the deliberate violation of
statutory duties, misuse of public office, flouting of
environmental laws by those empowered to ensure proper
governance and the attempt to regularise illegality through
influence. Such conduct destroys public confidence in

administration and normalises lawlessness

46.That despite multiple written complaints, reminders,
submission of photographic evidence, and RTI application no
effective action has been taken by the Respondent Authorities.
Consequently, large-scale construction activities continue at
“QOitika” located at Premises No. 44-0676, Plot No. II-D/37,
Action Area IID, Rajarhat, New Town, North 24 Parganas,
PIN — 700136, without prior Environmental Clearance (EC)
and without Consent to Establish/Operate from the West
Bengal Pollution Control Board. The continued inaction of the
authorities amounts to a failure of statutory duty, enabling

ongoing violations and causing irreversible environmen

harm.

1
47.That this Hon’ble Tribunal’s intervention is esset @ WRAH SADAR
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exemplary direction in the present case will send a necessary
message that violations cannot be regularised by delay,
influence, or procedural manoeuvring, and that civil servants
who are part of the project proponent body in Oitika are not
above compliance. The Respondents appear to act as though
statutory directions hold no consequence and may be flouted
at will, judicial intervention is required to correct this and

ensure that there is environmental governance in the State.

48.That the Respondents are in continuing violation of statutory
environmental obligations including the EIA Notification,
2006, the Environment (Protection) Act, 1986, the Water Act,
1974, and the Air Act, 1981. The ongoing construction of
“Oitika” in the absence of prior EC makes every further act of
development an independent and continuing illegality. When
violators include civil servants themselves as members of the
project proponent society the breach becomes aggravated and
reflects a collapse of regulatory deterrence, those empowered

to enforce the law are themselves violating it.

49.That the Applicant, compelled by the need to protect the
environment, safeguard the ecology of the area, and uphold
the dignity and purpose of environmental laws and rules has
been forced to approach this Hon’ble Tribunal. The

protections enacted for environmental preservation are being

by the sustained inaction of authorities. The

Application against “Oitika” is therefore moved/
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ensure that governance does not deteriorate into a state where
civil servants participate in or enable violations they are

bound to prevent on the following amongst other grounds :
GROUNDS

. For that the Respondent No. 10 has knowingly devastated the
ecology of the area by carrying out large scale construction
activities without obtaining prior Environmental Clearance
(EC) from SEIAA, West Bengal for the “Oitika” project
situated at Premises No. 44-0676, Plot 1I-D/37, Action Area
IID, Rajarhat, New Town, North 24 Parganas, PIN — 700136.
The project proponents comprising serving and retired civil
servants have proceeded in conscious defiance of
environmental law, resulting in the destruction of green verge,
obstruction of natural drainage and degradation of local

ecology.

. For that the Applicant repeatedly informed the authorities
through detailed complaints and documentary evidence
attempting to awaken their conscience and trigger statutory
action. However, no remedial steps were taken, thereby

allowing illegality to continue unchecked.

. For that government authorities ought to have taken stern
legal actions against the Respondent no. 10 who is carrying on
illegal construction activities without obtaining prior
Environmental Clearance (EC) and Consent from West

Bengal Pollution Control Board for construction of the subje

illegality.
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D. For that the Respondent Authorities have a duty under the law
to ensure that the environment is not polluted due to
construction activities without prior Environmental Clearance

(EC) or otherwise.

E. For that inaction vis-a-vis failure of the Respondent
Authorities to perform their duties has resulted in the present

predicament and violation of several environmental laws.

F. For that the Respondent Authorities were required to prevent
the wrongdoers from polluting the environment but instead
remained silent for reasons best known to them. Such inaction
has emboldened violators including civil servants themselves

to continue construction with an air of impunity.

G. For that the Respondent Authorities ought to have taken
stringent  action, including stoppage of construction,
demolition of illegal structures, and imposition of exemplary
environmental compensation and set an example for other
wrongdoers as well. Their failure has allowed continued

violation and ecological.

H. For that the Respondent Authorities ought to have been more

vigilant and not sitting tight even after receiving repetitive

information of violations.

L. For that the conduct of the Respondents is violative of the
EIA Notification, 2006, the Environment (Protection) Act,
1986, the Water Act, 1974, the Air Act, 1981, and #& T A R N
constitutional mandate of Article 21. It is also agai

nationally and judicially recognised doctrine of Suslf

Development.
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J. For that under section 18(1) read with section 14 & 15 of the
National Green Tribunal Act, 2010, the Hon’ble Court has

ample jurisdiction to adjudicate this matter.

K. For that under section 18(2) of the National Green Tribunal
Act, 2010, the Applicant, being an affected person and a

person acting in discharge of his duty under Article 51A(g) of
the Constitution of India, 1950 is fully competent to file and

maintain this Application before the Hon’ble Tribunal.

L. For that the present case exposes a direct conflict of interest
because the project proponents are themselves serving and
retired civil servants. Persons entrusted with enforcing laws
and rules cannot simultancously violate it. Such conduct
results in a constitutional breakdown where enforcement and
violation merge, erasing regulatory deterrence and placing

ordinary citizens at a disadvantage.

M. For that the project proponent attempted to proceed with
construction first and seek Environmental Clearance later

which is impermissible in law.

N. For that the continuation of construction in the absence of EC
amounts to a continuing offence under section 15 of the

Environment (Protection) Act, 1986.

O. For that the Respondent Authorities, by ignoring repeated
complaints, have violated the Public Trust Doctrine, which
mandates that the State act as a trustee of natural resources,

not as a spectator 1o their destruction. Their silence ap

/O Rp

to a breach of fiduciary duty owed to the public.
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P. For that the filling of the natural canal/channel for
construction activities violates the hydrological integrity of
the region. It disrupts drainage patterns, causes stagnation,

and ecological damage, and therefore requires immediate

restoration.

Q. For that the inaction of authorities, despite knowledge,
constitutes dereliction of duty. It reflects a pattern where
enforcement is withheld selectively, particularly when
violators are institutionally connected, and thereby erodes
equality before law under Article 14 of the Constitution of
1950.

R. For that the State is constitutionally obligated to prevent
ecological degradation under Article 48A of the Constitution
of 1950, and citizens are obligated under Article 51A(g) of the
Constitution of 1950. When the State refuses to act and
citizens are compelled to seek judicial intervention the

balance of constitutional responsibility collapses.

LIMITATION

The Applicant states that the present Application is filed within
the period of limitation prescribed under the National Green
Tribunal Act, 2010. The cause of action first arose on 02.07.2025
when the Applicant initially detected and reported the illegal
construction activities at the “Oitika” project being carried out

without prior Environmental Clearance (EC). The cause of actior

further arose on 29.08.2025 upon subsequent complaint, ad®) Af? 5
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the Applicant and continued with every instance of inaction on

the part of the Respondent Authorities.

The cause of action last arose on 01/11/2025 when the Applicant
again noticed ongoing and continuing construction activities at
the site without EC and Consent to Establish/Operate despite the
matter having been brought to the knowledge of statutory
authorities. The cause of action is continuing from day to day, as
the violations are ongoing and the environmental harm is
progressive, thus keeping the limitation period alive on a

continuous basis.

Accordingly, this Application is well within limitation,
maintainable in law, and fit for consideration by this Hon’ble

Tribunal.
INTERIM RELIEEF :

Pending disposal of the Application, the Applicant prays that this
Hon’ble Tribunal be pleased to :

A. Constitute a Joint Committee comprising officials of the
Ministry of Environment, Forest & Climate Change
(MoEF&CC), Central Pollution Control Board (CPCB) to
conduct a site inspection of the “Oitika™ project at Premises
No. 44-0676, Plot 11-D/37, Action Area IID, Rajarhat, New
Town, North 24 Parganas, PIN — 700136, and to submit a
report before this Hon’ble Tribunal containing (i) factual

status of construction, (ii) nature and extent of violations, (iii)

calculation of  environmental compensation,, /

7
(v) recommended remedial and restoration measures j * LAXMIKANTA DAS
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B. Direct the Respondents to immediately stop all construction
activities at the Oitika project at Premises No. 44-0676, Plot
[I-D/37, Action Area IID, Rajarhat, New Town, North 24
Parganas, PIN — 700136 being undertaken without prior
Environmental Clearance (EC) and without Consent to
Establish/Operate from the West Bengal Pollution Control
Board ;

C. Direct the Respondents not to permit disposal, discharge, or
dumping of construction debris, soil, refuse, waste, in the

vicinity of the project site ;

D. Direct the Respondent Authorities to submit remedial
measures for recovering the damages already caused to the
environment due to violation of environmental norms and

laws, and due to construction of the subject complex ;

E. Direct the Respondent no. 10 to not create any third-party
rights, encumbrances, or interest in any portion of the Oitika
project site during pendency of this Application to prevent

multiplicity of proceedings and irreversible prejudice ;

F. Direct the Respondents to maintain a status quo regarding
physical condition of the land and superstructures, restraining
any alteration, modification, or new construction until further

orders of this Hon’ble Tribunal ;

Pass any further interim order or orders as this Hon’ble

Tribunal may deem fit, proper, and necessary in the facts and

TARN

circumstances of the case, including sealing of the prgj

//
continued violations are found during inspection. ®,
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PRAYER

For the reasons stated above, it is humbly prayed that this

Hon’ble Tribunal may be pleased to :

A. Admit the Application and issue notice upon the Respondents;

B. Direct the Respondents to immediately stop all construction
and related activities at the “Qitika” project, Premises No. 44-
0676, Plot 1I-D/37, Action Area IID, Rajarhat, New Town,
North 24 Parganas, PIN — 700130 being carried out without

prior Environmental Clearance (EC) and Consent to

Establish/Operate :

C. Direct demolition and removal of all structures raised without
prior Environmental Clearance (EC) at the “Oitika™ project as

a penal and deterrent measure ;

D. Direct restoration of the canal/channel and restore the natural

flow and prohibit any further obstruction of the watercourse ;

E. Direct the Respondent no. 10 not to draw groundwater
without permission, and direct sealing of borewells/points of

extraction until lawful sanction is obtained ;

F. Impose exemplary environmental compensation under the
Polluter Pays Principle proportionate to the ecological loss
and illegal gains with recovery from persons and entities

responsible for unlawful construction ;

G. Issue strictures and directions against the Respong
Authorities for their failure to act despite repeated ¢

including initiation of departmental/disciplinary L ﬁg&a‘i‘%ﬁNTADAS
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H. Direct the Respondent Authorities to formulate and file a
restoration plan for ecological repair, soil recovery, air quality
improvement, debris clearance, canal restoration, and

prevention of further damage ;

I. Constitute a High-Level Monitoring Committee to oversee

demolition, restoration, ecological remediation, and

compliance, with periodic reports to this Hon’ble Tribunal :

J. Direct an independent inquiry into the role, involvement, and
conduct of serving and retired civil servants functioning as
members of the “WBCS Executive Officers’ OITIKA Welfare
Society” in raising construction without Environmental

Clearance (EC) and fix responsibility in accordance with law ;

K. Direct that if any civil servant, serving or retired, is found to
have misused office, influence, position, or institutional
access to facilitate violation, the matter be referred for

disciplinary, departmental, and/or prosecutorial action ;

L. Direct SEIAA, West Bengal, SEAC, West Bengal and West
Bengal Pollution Control Board to place on record the policy
mechanism they propose for preventing violation first,

clearance later practices ;

rule of law.
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VERIFICATION

I, Ankur Sharma son of Shri Ambooj Sharma, aged about 28
years, residing at 13/3, Dr. P. K. Banerjee Road, P.S. & District —
Howrah, West Bengal, PIN — 711101 state that I am the
Applicant of this Application. I do hereby verify the contents of
paragraphs no. 1 to 24, and the rest are true to the best of my
knowledge, and are my humble prayers before your Lordship and

I have not suppressed any material facts herein.

Date: 02/01/2026

[N U wna__

Place : Howrah Applicant
BEFORE TH‘EQI:?RT:HRY PUBLIC oL Ng[?[@%lﬁ%%
9 AFFIDAVIT |

I, Ankur Sharma son of Shri Ambooj Sharma, aged about 28
years, residing at 13/3, Dr. P. K. Banerjee Road, P.S. & District —
Howrah, West Bengal, PIN — 711101 state that [ am the

Applicant of this Application and 1 am well conversant with the

the contents of paragraphs no. 1 to 24, and the rest are true

©/best of my knowledge, and are my humble prayers before

F e
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Date : 02,01/"0&;2}1_EMNLY AFFIRMED 3 DEGLABEC A Gusvo
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7/7125, 5:38 PM Gmall - RE ; Complaint against construction activities in viclation of EIA, Notification, 2006 and flouting of environmental noms f...

Arnenge P-2' ~49
By Gmail

Ankur Sharmma <adv.ankursharma@gmail.com>

RE : Complaint against construction activities in violation of EIA, Notification, 2006
and flouting of environmental norms for construction of “Oltlka” project at premises
44-0676, plot no. lI-D/37, Action Area lID, Rajarhat, New Town, North 24 Parganas,
PIN - 700136 by WBCS Executive Officers’ OITIKA Welfare Society.

Ankur Sharma <adv.ankursharma8@gmail.com> Wed, Jul 2, 2025 at 1:27 PM

To: Chief Environment Officer <environmentwb@gmail.com>, chrmn.wbpcb-wb@bangla.gov.in, me.wbpcb-wb@bangla.gov.in
Cc: secy-moef@nic.in, cs-westbengal@nic.in, mscb.cpcb@nic.in, secy.ma-wb@gov.in

MOST URGENT
The Member Secretary

State Environment Impact Assessment Authority
(SEIAA), West Bengal

Tha Chairman
West Bengal Pollution Control Board

The Member Secretary
West Bengal Pollution Control Board

Sir(s),

b Complaint against construction activities in violation of EIA, Notification, 2006 and fiouting of
ngironmgptat norr%: for conetruction of “Oitika” project at premises 44-0676, plot no. ll-l?fS?. Action Area
|ID, Rajarhat, New Town, North 24 Parganas, PIN - 700136 by WBCS Executive Officers’ OITIKA Welfare
Society.

i hitherto neglected
i der Article 51A of the Constitution of India, 19_59 to bring to your
; ol mgs:r:g’n?uszhgfég\ﬁg:sugmegolng at abovementioned site without obtaining prior Environmental Clearance (EC)
?ronhr:%El?\A. West Bengal in gross and desperate violation of EIA, Notification, 2008.

- 20,000 sq. m. fall under
natruction projects with a built-up area of more than
Asﬂp?;cgtlggﬁg}lg‘(;:;i?hf ps:igﬂlg':l%%:ﬂn:ncr:quiﬁng prigr Environmental Clearance (EC) from SEIAA, West Bengal for
seria

commencement of any site development, excavation, or construction activities.

nold requiring prior Erwironmanj;al Clearance
that clearly exceeds the pmacrlbsd thres >

o i palephsommms le:jm;‘a]: ﬁa;se been conﬂs:luing construction activities without any en.:c_:hi 5”3,522?,,;:'}23}'“9 th
(EC)dbm e cumm: ?J?e“pﬁor" gnvironmental clearance. This makes the project illegal ab initio i

mandatory provisio

ct s more than 40,000
02.07.2025 that the built-up area of the proje

iy gathered fro:&;h ;;?:sgg%nlﬁﬁt;? ;a;giées:? m. largely. Six G+12 storied buildings are being raised thereat. i
2?!.&31 2glc"n§xg%tographs of the site as captured by me today i.e. 02.07.2025.

manner :
The project is being constructad In breach of sustainable environmental safeguards in the following

i used to the
or environmantal Impact assessment has been camied on to assess the damages as may be cal
Lallv?rgnprﬂant due to construction of such a massive project

used at the construction site ;

chips, iron bars, sand and other construction materials ars lying plled up on public road abujﬁpg the project site ;
{c) Stone chips, A

(d) The llisga! consiruction activities are causing nolse pollution ; ‘Q\P"A\[P}»
(e) It is gathered from the locale that ground water is being extracted through illegal borgweils

4 R e

d around the, projs bite-1ieil/a 12
(g) There is huge loss of biodiversity. Existence of several tree and shrubs in an n e,p ]:iﬂh;b?

ject ; WA= N woity Bate- 05.08.2027 / .
sacrificed in the Interest of the subject project ;

(f) Satellite images reveal that a canal passing within the project area has been filled

"\\ . .' ‘\
d the projectisitei \bpen_ﬂnaﬂﬂ/
(h) Construction and demolition (C&D) waste are being dumped in and aroun projectisit _5!\

v 3
1 JE T /4252135... 113
hitps:/imail guuglo.com!mallfum?lm 033b1 Taﬂ&viwpt&seawmmpermmsg{d!mag-a.r7936232521351 561381&




717i25, 5:38 PM Gmall - RE : Complaint against construction activities In violation of ElA, Notification, 2006 and flouting of environmental norms f. .
" environmental degradation. _Bho-

You may also like to appreciate the fact thatin a recent judgment, the Hon'ble Supreme Court of India in the case of
Vanashakti vs. Union of India, W.P. (C) 1394 of 2023, struck down two office memorandums issued by the Ministry of
Environment, Forest and Climate Change (MoEFCC) that allowed ex post facto environmental clearances for projects that
commenced without prior Environmental Clearance (EC). Further, the Hon'ble Court restrained the Central Government

from Issuing circulars/ orders/ OMs/ notifications providing for grant of ex post facto Environmental Clearance (EC) in any
form or manner or for regularising the acts done In contravention of the EIA Notification.

This solemn judgment underscores the le

gal obligation for obtaining prior Environmental Clearance (EC) and the
inadmissibility of post facto clearances,

reinforcing the need for strict adherence to environmental regulations.

Unique of the case is that the project Is undertaken by WBCS Executive Officers’ OITIKA Welfare Society
independently. Such an organisation is required to be registered under West Bengal Societies Registration Act, 1961,
and have one Memorandums of Association, and a Regulations of Association, inter alla, governing its membership ete.

So, averything of the project Is the onus of WBCS Executive Officers’ OITIKA Welfare Society (Regn. no.
$0042047 of 2024-2025) ~ an organisation formed by highly placed public servants including from WBCS as the
name denotes and IAS with some already superannuated.

Another unique of the case is viclations of statutory provisions, inter alla,
say, the project proponent viz. the society formed by very highly
encouraging private flouters of the law who are popularly known
Exscutive Officers’ OITIKA Welfare Society must be counterman
them to abide by spirit of the law and the government,
structures they have in the meantime ralsed to uphoid

like ElA Notification 2006 by, | should
placed public servants itself thereby

as land grabbers of the state. Such act of WBCS
d by condemning their lilegal acts and making

If necessary, by demolition of every inch of lliegal

the Constitution of India declaring no one is abova law.

In the instant case, there is no publicly accessible record of any grant of Environmental Glearance (EC) on Parivesh portal
nor display board containing any details of environmental clearance or any other information is available thereby
confirming absence of lawful procedure under the EIA Notiﬁcgtion. 20086.

The project is being constructed in a developing area with limited infrastructure. This will ultimately result in a massive
environmental overload in the area affecting groundwater, noise levels, ambient air and water quality, and, lastly, the
population residing in and around the project arsa.

i i [ ification 20086, amongst others. The project
n is going on rampantly in gross violation of the EIA, Not
Tr:pg?l:m:tgonot tgkangany steps to contain pollution generated by their constructto? actlt\:liﬂas p:tlr;gt iesdmntinuously
Eioiatfng several environmental laws and norms as a result of which the environment is getting .

In view of the above, | request the fallowing actions/steps for protection of the environment :

i i West Bengal ; -
i} initiate an immediate inspaction of the site through the State Environment ﬁppr?éssasl F:ommluqa (SEAC), We g
(Ii) T 33 a stop-work notice under Section 5 of the Environment (Pmtech?mm riu} e rormantal Clsarance (EC)
qii) gsrdr for demolition of all illegal structures already constructed/erecte ’ ctlo‘:'l B s Eretrariart
Eiv)) |nltlte prosscution of the responsible persons and public servants under Se
: i vironment ;
1 o b nvironmental compensation for damages already caused to the en "
E:I})DDHI.::;%B&%rg?ac&%r;%%mln:ttfoezi:mme,dlal measures for restn(rjipg tha‘c!arnages caused to the environmen
d proper C&D waste disposal ;
including tree replantation, soil stabilization, an ey
isconnect electric supply to the proj .
{vii) Direct the WBSEDCLtod ¢ I e rcpet |
Eﬂl)l)EDire?;tti;‘::og‘lob;gz: gkg'g;vpli:::goiwﬁe:sure:yara undertaken to mitigate the environmental dcamage already
nsu

Thanking you,
Yours faithfully,

Ankur Sharma

13/3, Dr. P. K. Banerjee Road
Howrah, W.B. PIN - 711101
Mob ; 9433883322

ce:

Secratary
m;s;y of Environment, Forest and Climate Change
Government of India

The Chief Secretary
Government of West Bengal

The Member Secretary

id= : 1391 &simpl=
htips:/fmail google.com/mail/u/1 17k=1 Oaah173ﬂ&viaw=pt&aaamh=aﬁ&pannmsgud—msg-a.r7938232521 35156 p




7I7/25, 5:38 PM Gmall - RE : Complaint against construction activities in violation of EIA, Notification, 2006 and flouting of environmental noms f...
- Central Poliution Control Board _ 54~

The Principal Secretary
Urban Development and Municipal Affairs Department
Govemment of West Bengal
| - for kind information and necessary directions.

G attachments
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MOST URGENT

The Right to Information Act 2005 .

From :
Ankur Sharma

13/3, Dr. P. K. Banerjee Road, Howrah, PIN - 711101

To:

The State Public Information Officer {under tﬁe Right to Information Act, 2005)
State Environment Impact Assessment Authority

Department of Environment, Government of West Bengal

5™ floor, Pranisampad Bhawan

Block LB - 11, Salt Lake, Sector - il

Bidhannagar, Kolkata, PIN - 700106

SUB : Application under the Right to Information Act, 2005.

Dear State Public information Officer,

Under section 6 of the Right to information Act 2005, | need some information. The details of the
information are as follows :

1. Detalls of the Applicant :
Name : Ankur Sharma
Emall ! adv.ankursharma9@gmali.com

Address : 13/3, Dr. P. K. Banerjee Road, Howrah, PR 74 . - '
e ERETESTIRRIN 1VRS 4907272050368
Mobile number : 9433883322 _ & EORRR BRC (7814
- Loanteer fioe] 07/67/2609, 1007 NERRRAN
) o which the Information relates - TWIE P 06T Dy Laake
Period atlon W‘: PIRITORGE, Bidnan Kacar IE Market 5
FromiiR S4R%, 1377, 1R 5.1 BaE I

3. Detalls of Information sought : ) ke dtans

dated] T8 Tam Sy
Plaase provide the fallowing information : {?ra;kl :: iégif::::;f ‘ﬁﬁwum
. Ly v . iﬂ

lial 1BR92AGLENGY Mhesr mask -Stav g2%3)




a) Supply me copy of action taken report in connection with my complaint vide email dated
02.07.2025 with the subject “Compilaint against construction activities in violation of EIA,
Notification, 2006 and fiouting of envirenmental norms for construction of *Oitika® project at
premises 44-0676, plot no. 1-D/37, Actlon Area 11D, Rajarhat, New Town, North 24 Parganas,
PIN - 700136 by WBCS Executive Officers’ OITIKA Welfore Soclety” addressed to the Member
Secretary, State Environment Impact Assessment Authority, West Bengal and others (a
photocopy of the said complaint Is attached herewith for ready reference) ;

b) Provide copy of inspection report in pursuance to my stated complaint ;

€) Provide total built-up area of the subject project ;

d) Provide copy of any application for grant of Environmental Clearance (EC) submitted by the
project praponent of the subject project ;

e) Provide copy of any stop work notice issued against the subject project.
4, Application fee detulls ; Enclosed Application Fee of Rs. 10/-
5. Below ftems are for your kind information and consideration :

Is held by another public
a. As per section 6{3) of the RT1 Act 2005, In case, the requested information
authop:ty I request the SPIO to transfer the application or part of it within FIVE days and Immediately

inform me about such transfer.

sectio fee required to provide the
2(3) of the RTI Act 2005, In case, there are further ‘
:;qhulstp:; Inforr:‘\atl(o:l { request the SPIO to inform me of the additional fee amount along with the

calculations made to arrive at the amount.

¢, As per section 7(8)(ilf) and 7{3}() of the RTI Act 2005, | request the $PIO to inform me of tﬁe
particulars of First Appellate Authority. :

4. | State that the information sought does not fall within the restriction contained in section 8 and 9
o;‘ the Act and to the best of my knowledge pertains to your office.

6. Deciaration :

| declare that | am a citizen of India
Yours faithfully,

_56 .

A e

Monday, July 7%, 2025




117126, 6:38 PM Gmall - RE : Complaint againet conatruction activites in violation of ElA, Notification, 2006 and flouting of envirsnmantal nomns ...

: -5 -
i Gmail

Ankur Sharma <adv.ankursharma9@ymail.com>

RE : Complaint agairist-construcuoh- activities In violation of EIA, -Notrificéti';m,v 2006 |
and flouting of environmental norms for construction of “Oitika” project at premises

44-0676, plot no. 1I-D/37, Action Area IID, Rajarhat, New Town, North 24 Parganas,
PIN - 700136 by WBCS Executive Officers’ OITIKA Welfare Society.

Ankur Sharma <adv.ankursharma8@gmail.com 7 Wadl,j—;|2:;025uag1wz7 ﬁh;

To: Chief Environment Officer <environmentwb@gmail.com>, chrmn.wbpeb-wh@bangia.gov.in, ms.wbpch-wh@bangla.gov.in

Cc: secy-moaf@nic.in, cs-westbengal@nic.in, mscb.cocb@nic.in, secy.fma-whbEigov.in ' ‘
MOST URGENT

“The Member Secretary

State Environment impact Asgessment Authority
(SEIAA), West Bengal

The Chairman
Wasat Bengal Foiiution Control Board

The Member Secretary
Wast Bengal Pollution Control Board

Sir(s),

Sub : Complaint against construction activities in violation of EiA, Natification, 2006 and flouting of
environmental norms for construction of “Oitika” project at premises 44-067€, plot no. II-I?IST, Action Area
{ID, Rajarhat, New Town, North 24 Parganas, PN - 700136 by WBCS Executive Officers’ OITIKA Welfare
Soclety.

it - therto neglectad
der Article 51A of the Constitution of india, 1950 to bring to your hi
I g?umgzm;mﬁimgg:gma;oing at sbavementioned site without obtaining prior Enviranmental Clearance {EC)
fr:nm SEIAA, Wast Bengal in gross and desperate vioiation of EIA, Notification, 2006.

i o of more than 20,000 sq. m. falt under
ding and construction projects with a bufit-up area
Asﬂ%?lﬁ::ggoryﬂgg;‘?th?gglg ‘ﬂoﬂr‘lli%aﬂon requiring prior Environmertai Oiea;ance (EC) from SEIAA, West Bengal for
l:gmmtanmamant of any site development, excavation, or construction activities.

The ntal Clearance
tion is of @ scale that clearly exceeds the prescribed threshoid requlﬂ:g-‘ p;:g rEar;v:eromea oo tho

prolect i quese?mced nd has been continuing construction activities without an?r sb e tl'm iy

(e o mvlrzlrgn of “p;'lgr‘ anvironmantal ciearance. This makes the project illegal &

mandatory provis

. ect is more than 40,000
02.07.2025 that the bullt-up area of the pro} .
i fro;nd m;;ng%nl‘;ﬁt&? ;Il‘.sﬂggas;?m. largely. Six G+12 stu:ed buildings are being raised thereat. |
:qtta?h zgggx:t?cto;raphs of the site as captured by me tadey e, 02.07.2025.

plO ﬁ .

been caried as may be caused to the
No prior environmental impact assessment has n et on to assess the damages Y
?rzvirgnmant due to conatruction of such & mausive project |

. ; dust precipltating measures (ESP),

; ot in question is causing air poiiution since no are also being
) e mogmal °;':’s“:ur:chbei‘:’rr\‘gﬁflf:;htaxai ?or:jue;t llal:;i?:ing blocks under construction. Poliuting diesel generator sets
no sorasn

(d) The litegal gonstruction activitles are causing noise poliution ; “
i owalls |
(e) lt is gatherad from the locale that ground water 18 belng extracted through Hllegal bor - N
on af the complex ;
(f) Satelite images revedi that a canal passing within the project area has been filled up for constructl

bean
Ia hugs loss of biodiversity. Existence of several tree and shrubs in and around the project site have
Thers I8 huge . .
(s?mﬂ:au in the Interest of the subject project ;

j in open spaces causing
{n) Construction and demolition (C&D) waste are being dumpad In and around the project site open 8p:

o .Qnog ! p




71125, 5:38 PM @mall - RE : Complaint against conatruction activities in viclation of EIA, Notification, 2006 and flouting of environments norma ..,
" environmental degradation. -5 -

You may also like to appreciate the fact that in a recent judgment, the Hon'ble Supreme Court of Indla in the case of
Vanashakii vs. Unlon of India, W.P. (G) 1394 of 2023, struck down two office memorandums issued by the Ministry of
Environment, Forest and Climate Change (MoEFCC) that aliowed ex post facto environmenta) clearances for prolects that
commenced without prior Environmental Clearance (EC). Further, the Hon'bie Court restrained the Cantral Government
from issuing circulars/ orders/ OMs/ notifications providing for grant of ex post facto Environmental Clearance (EC) In any
form or manner or far regularising the acts dane in contravention of the E{A Notification.

This aolemn judgment underscares the legal cbligation for obtaining prior Environmental Clearance {EC} and the
inadmissibllity of post facto clearances, reinforcing the need for strict adherence to environmental regulations.

Unique of tha case Is that the project s undertaken by WBCS Executive Officars’ OITIKA Weitare Soclety
independently. Such an organisation Is required to be registered under West Benga! Societies Registration Act, 1961,
and have one Memorandums of Association, and a Regulations of Association, inter alia, goveming lis membership etc.
80, everythlng of the project Is the onus of WBCS Exscutive Officers’ OITIKA Welfare Socisty {Regn. no.
50042047 of 2024-2025} ~ an organisation formed by highly placed pubilc servants Including from WBCS as the
-name denotes and IAS with some already suparannuated.

Another unique of the case is viclations of atatutory provisions, Inter alia,
say, the project proponent viz. the society formed by very highly placed p
encouraging private flouters of the law who are popularly known as land
Executive Officers’ OITIKA Weifare Soclety must be countermand by condemning their lllegal acts and making
them to abide by spirit of the law and the government, If necessary, by demolition of evely inch of lllegal

structures they have in the meantime ralsed to uphold the Constitution of india declaring no one is above law.

like EIA Notification 2006 by, | should
ublic servants itself thereby
grabbers of the state. Such act of WBCS

in the instant case, thera is no publicly accessible record of any grant of Environmental Clearance (EC) on Parivesh portal
nor display board containing any detalis of environmental clearance or any other information is available thereby
confirming absence of lawful procedure under the EIA Notification, 2008.

The project is being constructed in a developing area with limited infrastructure. This will ultimately resuit In a massive
snvironmental overioad in the area affacting groundwater, noise isvels, ambient air and water quaiity, and, (astly, the
population residing in and around the project area.

i t others. The project
ion is going on rampantly In gross viclation of the E!A, Notification 2006, amongs
:J-:':pg:zmionct tgkangany sta;?s? to contain pollution generated by their construction activities aaﬁt::d continuously
viplating several environmentaf laws and norms as a result of which the environment Is getting po! .

in view of the above, i request the fallowing actions/ateps for protection of the environment :

al ;
iritiate an immediate Inspection of the site through the State Environment Annr:a;s;é Committes (SEAC), West Beng
(:i) {saue’s topavork notos under Seclon o the Environmert e witnout prior Environmental Clearance (EC) ;
(ﬂg gsrdar for demolition of all iegel structures aiready constructed/eracte ndev:ls wctions 15 and 16 of the Environment
{(iv% Iniiate prosecution of the responsible persons and public servante u
; to the environment |
(Protection) Act mental compensation for damages aiready causad
i D‘?iﬁ%ﬁ%ﬁg‘mﬁﬂeﬁﬂm measures for restoring the l‘!amﬂG“ caused to the environment
sr‘:gll?d::g trae ?epianta’dnn. soil ﬁabllt:catﬂon. anéi ggg;r ﬁzmﬁ‘;&m ;
disconnect glectri %
(v Direct the WBSEDCL 19 civic amenity to the projact ; . alread
ﬁﬁ’so'ﬁ'ﬂi:ﬁhﬂﬁ :tnt: gor;v;de?\::tron maasures are undertaken o mitigate the environmental damage Y
neu

. i hole of the state.
ff)"f.neg iake. any such other step or ateps as may be warranted in the interest of snvironment of w

Thanking you,
Yaurs faithfully,

Ankur Sharma

13/3, Dr. P. K. Banerjee Road
Howrah, W.B. PIN - 711101
Mob : 9433883322

L+ VN

The Secrotary

Minlatry of Emvironment, Forest and Climate Change
Government of india

The Chief Secretary
Government of Wast Bengal

The Mamber Secretary

' -Ar783623262136... 218
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711126, £:38 PM

-

Cantrai Pollution Control Board

The Principal Secretary
Urban Development and Municipal Affalrs Department
Govemment of Wast Bengal
- for kind Information and necessary diractions.

¢ attachments

. TC_00892.JPG
N 288K

TC_00667.JPG
't 370K

TC_00660.JPQ
356K

TC_00879.0PG
377K

TC_00894.JPC
B 245K

TC_D0657.JPG
425K
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Date : 13.08.2025
To

The Appellate Authority under

Right to Information Act 2005, and
the Senior Special Secretary,
Department of Environment
Government of West Bengal

5th floor, Pranisampad Bhawan
Block LB - II, Salt Lake, Sector - III
Bidhannagar, Kolkata, PIN - 700106

Sub : Appeal u/s 19{1) of the Right to Information Act, 2005

arising out of refusal to provide the information sought for u/s 6
of the Act.

Sir,

While enclosing herewith a copy of my request/application dated 7t July,
2025 addressed to the State Public Information Officer, State Environment
Impact Assessment Authority, West Bengal seeking to be provided
information in respect of my complaint vide email dated 224 July, 2025
addressed to the Member Secretary, State Environment Impact Assessment
Authority, West Bengal I file this Appeal u/s 19(1) of the Right to
Information Act, 2005 on the following amongst other grounds:

i) That the SPIO has not provided any information related to the RTI
Application filed by me within the stipulated time period ;

ii) That I am lawfully entitied to be provided the information sought
for under the Act ;

iiiy  That you will be pleased to award appropriate penalty u / s 20 of ’ghe
Act besides directing the SPIO to provide me the information

sought for.

Thanki ou in anticipation, : .
: f—-ig—}f— B e e Rt Yours faithfully,

Andn S——

i g} .

g?’-m!ﬁéﬁalgggazzm. IVR Noght 3 _,EBbB

1870872025 12:12:27. Coulitefiiit. . e

To: THE APP BUTHORITY SR sEL_SECREéTAR (ANKUR S )
Bidhan Nagar, WEST BENGAL - 70010 13/3 Dr. P. K. Banerjee Road
From: ANKUR SHARMA-711101 : o
Base Amit: 35.00, Howrah, PIN - 7111
i Mob: 9433883322
P.Mode:Cash,

Email : Adv.ankursharma9@gmail.com
FOD:No www . indlapost.gov. in :

Encl : Copy of my RTI Application dated 7t July,

HOWRAH SADAR | —
Regd, No.- 60/2002 | T

N ¢
.\.Q-‘. O ‘&‘ @7 ' 4

-

-

N WESY.
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MOST URGENT

The Right to Information Act 2005

From :
Ankur Sharma

13/3, Dr. P. K. Banerjee Road, Howrah, PIN - 711101

To:

The State Public Information Officer (under the Right to Information Act, 2005)
State Environment Impact Assessment Authority

Department of Environment, Government of West Bengal

5% floor, Pranisampad Bhawan

Block LB - Il, Salt Lake, Sector - Ii

Bidhannagar, Kolkata, PIN - 700106

SUB : Application under the Right to Information Act, 2005.

Dear State Public Information Officer,

Under section 6 of the Right to Information Act 2005, | need some information. The detalls of the
information are as follows :

1. Detalls of the Applicant :
Name : Ankur Sharma
Email : adv.ankursharma9@gmail.com

Address : 13/3, Dr. P. K. Banerjee Road, Howrah, PIN /s _
- ERTV22SZI00N DRaLORTIIIEORE
Mobile number : 9433883322 5 VIR BT OLiten S

wountEr ?ﬂ.l,ﬁ;‘@?,’zﬁ:..?::m&? ML

e e S o 10 BT DR <
hich the Informati lates : Latest PINCTRBLOL, Bidnan Magar 1§ Marist

SR SR L/ZIRP.LLBRE J

3, Details of Information sought :

Please provide the following information :




'él'—

a) Supply me copy of action taken report in connection with my complaint vide emall dated
02.07.2025 with the subject “Complaint against construction activities in viofaﬁan of EIA,
Notiffcation, 2006 and flouting of environmental norms for construction of “Oitika” project at
premises 44-0676, plot no. Ii-D/37, Action Area IID, Rajarhat, New Town, North 24 Parganas,
PIN - 700136 by WBCS Executive Officers’ OITIKA Welfare Society” addressed to the Membe;
Secretery, State Environment Impact Assessment Authority, West Bengal and others (a
photocopy of the sald complaint is attached herewith for ready reference) ;

b) Provide copy of inspection report in pursuance to my stated complaint ;

c) Provide total bullt-up area of the subjeet project ;

d) Provide copy of any application for grant of Environmental Clearance (EC) submitted by the
project proponent of the subject project ;

e) Provide copy of any stop work notice issued against the subject project.
4, Application fee detalls : Enclosed Application Fee of Rs. 10/-
5, Below ltems are for your kind Information and consideration :

a. As per section 6(3) of the RTI Act 2005, In case, the requested information is held by another public
authority, | request the SPIO to transfer the application or part of it within FIVE days and immediately

inform me about such transfer.

b. As per section 7(3) of the RTI Act 2005, In case, there are further fee required to provide the
requested information, | request the SPIO to inform me of the additional fee amount along with the

calculations made to arrive at the amount.

c. As per section 7(8)(Ill) and 7(3)(1l) of the RT Act 2005, | request the SPIO to inform me of the
particulars of First Appeilate Authority.

d. | State that the information sought does not fall within the restriction contained In section 8 and 9
of the Act and to the best of my knowledge pertains to your office.

6. Declaration :

| declare that | am a citizen of India
Yours faithfully,

Ao e

Monday, July 7t, 2025




Government of West Bengal
Department of Environment

Pranisampad Bhawan, 5 Floor, LB-2, Sector-I1I, Salt Lake, Kolkata-700106

No. EN/ 1805 /RTI/10/25 - Dated, Kolkata 28th August, 2025

From: Sasim Kumar Barui, IAS
Senior Special Secretary
& Appellate Authority

To : Ankur Sharma
13/3 Dr. P.K Banerjee
Howrah, Pin-711101

Sub: Information under RTI Act, 2005

Sir

With reference to your 2 RTI Appeals under section 19(1) of the RTI Act 2005,
received in this office on 19.08.25 and 25.08.2025 regardingqueries on complaint against
construction activities on project * Oitika’ and “WBHIDCO Affordable Housing’ this is fo
inform you that the reply of your RTI Applications has already been sent to you vide memo
no EN/1484/RT1/13/2024 dated 25.07.25 .A copy of the same is enclosed herewith for your

reference.

Encl: As stated

Yours faithfully_

Senior Special S 53)1? BT

& Appellate Authority
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Government of West Bengal
Department of Environment

Pranisampad Bhawan, 5" F loor, LB-2. Sector-III. Salt Lake. Kolkara-700106

No: EN/ 1484 /RTI/13/2024 Dated, Kolkata 2{ July, 2025

. e i, —— - —— z — = o=

From : Pausali Mukherjee, WBILS
Spl. Law Officer & SPIO

To . Ankur Sharma

13/3 Dr. P.K Banerjee
Howrah, Pin-711101

Sub: Information under RTY Act, 2005

Sir

With regard to your 2 RTI application dated 08.07.25 regarding ‘WBHIDCO

Affordable Housing” and “Oitika’, it is informed that SEIAA has not granted Environmental

Clearance to any of this two projects. Complaints in both the cases were forwarded by
SEIAA to WBPCB for necessary action (copy enclosed)

Yours faithfully

Spl. Law Officer &
SPIO




o . t .
_ T Anneraae. P'{'FGS*
No. [A3-16/1/2024-1A IIT (E-233729)
Government of India . =
Mmlstry of Environment, Forest and Climate Change
(Impact Assessment Division)
Indira Paryavaran Bhawan

Jor Bagh Road, New Delhi-110003
Dated: 14™ July, 2025

To
1. The Member Secretary,
State Level Environment Impact Assessment Authority,
5th Floor, Pranisampad Bhawan
Block LB-11, Sector III, Salt Lake (Bidhannagar)
Kolkata, West Bengal 700 106

Email: environmentwb@email.com

2. The Member Secretary
West Bengal Pollution Control Board
Paribesh Bhavan,
10A, Broadway Rd, LA Block, Sector 3,
Bidhannagar, Kolkata, West Bengal 700106

Email; net. whpch-wb@bangla.gov.in

Subject: Public Grievance email dated 02.07.2025 received from Shri Ankur Sharma R/o
‘ 13/3, Dr. P. K. Banerjee Road, Howrah, West Bengal, 711181 regarding.
Sir, :
1 am directed to forward herewith the Public Grievance email dated 02.07.2025 received
from Shri Ankur Sharma R/o 13/3, Dr. P. K. Banerjee Road, Howrah, West Bengal. Based on the
details provided in the email, received, the applicant citied the subject as “Complaint against
construction activities in violation of EIA, Notification; 2006 and flotiting of environmental norms
for construction of “Oitika” project at premises 44-0676, plot no. I-D/37, Action Area 1D,
Rajarhat, New Town, North 24 Parganas, PIN - 700136 by WBCS Executive Officers’ OITIKA. . .
Welfare Society”. The email highlights several other concerns, one of which is that “the prq]ect is
running without valid Environmental Clearance”.

In this regard, it is requested to examine the nature and extent of the alleged gnevance in respect
of the above issue and submit a reply to the applicant dlrectly with a copy to this Ministry at an
early date. It is also requested that action as per the provision may be taken in the event the
grievance is found to be in affirmative and informed to the applicant. -

_ Yours faithfully,
Encl: As above. : g . <
' _ (Dr. 8§ abm'ﬂw
Scientist D (Infra II) '
“Copy to:
I, Shri Ankur Sharma R/o 13/3, Dr. P. K. Banerjee Road, Howrah, West Bengal PIN —

711101 Email; adv.ankursharma9@gmail.com - for information.
2. Office Copy/Guard File.




7/8/26, 4:35 PM Fwd: RE : Gnﬁ!ﬁlal'n! against consiruction activiies In violation of E1A, Nofiication, 2006 and flouting of environmental norfms for... '
Fwd: RE : Complaint against construci;ioﬁ activities ir . s - | Sl
- 2 activities in violation of EIA, Notificati '
2226 Iand flputlng_of environmental norms for construction of “Oitika” pfbjec(t;aaton'
g mises 44-0676, plot no. [l-D/37, Action Area HD, Rajarhat, New Town, North 24
arga_mas, PIN - 700136 by WBCS Executive Officers’ OITIKA Woelfare Society.

Munna Kumar 8hah < munna.shah@gov.in >
Mon, 07 Jul 2025 6:25:20 PM +0530 |

To "Alok Baral"<alok;baralQS@gov.in> "S. PRABHU"< | .  m
KUMAR'<jayantk.805@gov.in> U'<p.subramani@gov.in>,"JAYANT

B s 3 1t Forwarded message SEEEEEERTREEE
_';rom =hRajat Agarwal <js.la-moefec@gov.in> -
: "shruti ral bhardwaj” <ghrutl.rai@nic,in> "John Daniel Marcus Knight"
un ' . t
<m.knight@gov.in>, "Munna Kumar Shah"<munna.shah@gov.in> ’
Date: Wed, 02 Jul 2025 14:30:25 +0530
Subject: Fwd: RE : Complaint against construction activities In violation of EIA, Notification,
2006 and flouting of envirenmental norms for construction of "Ditika” project at premises
44-0676, plot no. Ii-D/37, Action Area IID, Rajarhat, New Town, North 24 Parganas, PIN -
_ 700136 by WBCS Executive Officers’ OITIKA Welfare Society.
=—mzosEsS=s= Fdrwarded message som======sa=

==pm======== Forwarded message ===sm=sa===s
From: Amandeep Garg <asag-imoefcc@gov.in>

To: "Rajat Agarwal"<is.a-moefcc@gov.in> . .
Date: Wed, 02 Jul 2025 14:05:47 +0530 , _
Subject: Fwd: RE : Complaint against construction activities in violation of EIA, Notification,
2006 and flouting of environmental norms for construction of “Oitlka” project at premises :
44-0676, plot no. 11-D/37; Action Area IID, Rajarhat, New Town, North 24 Parganas, PIN - |
700136 by WBCS Executive Officers’ OITIKA Welfare Society. . . :

 Emm oA Forwarded message =:......._-' ________

O EEEEEREE Forwarded mgssage mESEESSEREESS
. From: Mr Tanmay Kumar <gecy-moef@nic.in> !
To: "Amandeep Garg"<asag-moefcc@gow.in> '
Date: Wed, 02 Jul 2025 13:40:50 +0530
Subject: Fwd: RE : Complaint against construction activities In violation of EIA, Notificatlon, |
2006 and flouting of environmental norms for construction of *Oitika” project at premises
44-0676, plot no. 11-D/37, Action Area 1ID, Rajarhat, New Town, North 24 Parganas, PIN -
700136 by WBCS Executive Officers’ OITIKA Welfare Society. 7
====..-—..===.—_-_.-.'==' Forwarded messadge EESMEETE=EEERT . ;

aboutblank ' : o | 15




7/8/25, 4:35 PM

T Pp—

____________ Forwarded message ==='=§=$===¥£
From: Ankur Sharma <adv,ankursharma9®gmail.com>

t o To: "Chief Environment Offtcer” <environmentwb @ z:nm.u_t_:psg
Lo gma:l..mxp
Jgf@;banglaﬁmtm <ms.whpcb-wh®bangla.gov.in> :
secy-moef@nicin>, <cs-westhen > <
I _ gal@ms.m msch.cpch@nic.in>, <seqy.ma-
: sDalL;e WedEDZ Jul 2025 13: 27 30 +0530.
ubjeet: RE : Complaint against conistruction activities in vlolation of EIA, N
otificati
and flouting of environmental norms for construction of “Oitika” project at prem{::e: 24?006
0676, plot no. II-D/37, Action Area IID, Rajarhat, New Town, North 24 Parganas, PIN -
700136 by WBCS Executive Officers” OITIKA Welfare Socrety o

N

Esmsmoo=mmaoo Forwarded message =«==========

The Member Secretary MOST URGENT

State Environment Impact Assessment Authori
(SEIAA), West Bengal ¥

The Chalrman '
West Bengal Pollution Controi Board

The Member Secretary
West Benga! Pollution Control Board

© Sir(s),

Sub :  Complaint against construction activities in violation of EIA, Notification,
-2006 and flouting of environmental norms for construction of “Qitika” project at
premises 44-0676, plot no. II-D/37, Action Area IID, Rajarhat, New Town, North
24 l:a;yganas, PIN - 700136 by WBCS Executive Ol’ﬁcers OITIKA Welfare

Socie

I am constrained as duty bound under Article 51A of the Constitution of India, 1950 to bring

to your hitherto heglected notice that construction activities are going at abovementloned
site without obtaining prior Environmentat Clearance (EC) from SEIAA, West Bengal In gross
and desperate vioiation of ETA, Notification, 2006.

As per EIA Notification, 2006 bundlng and construcuon projects with a bullt-up area of more
* than 20,000 sq. m. fail under seriai/category 8(a) of the sald Notification requiring prior
Environmentat Clearance {EC) from SEIAA, West Bengal for commencement of any site
deveiopment, excavatlon, or construction activlties

The project in question Is of a scale that clearly exceeds the prescribed threshold requiring .

prior Environmental Clearance (EC) but has commenced, and has been continuing

construction activities without any such clearance, violating the mandatory provision of
“prior” envlronmental clearance. This makes the project illegal ab initio under the law,

It is gathered from the locale upon visit to the site on 02.07.2025 that the bullt-up area of
the project is more than 40,000 sq. m. and exceeds the threshold limit of 20,000 sq. m.

_largely. Six G+12 storied buildings are belng raised thereat. I attach some photographs of
the site as captured by me today i.e. 02.07.2025.

‘The project Is being constructed in breach of sustainable environmenta! safeguards in the
following manner :

(a) No prior erwironmentai impact assessment has been carried on to assess the damages
as may be caused to the environment due to construction of such a massive praject ;

(b) The illegal construction of the project in'question is causing air pollution since no dust
precipitating measures (ESP), no screen covers are being used for the bullding blocks under
construction. Poliuting diesel generator sets are also belng used at the construction site ;

(c) Stone chips, iron bars, sand and other construction materials are lying piled up on
public road abutting the project site ;

about:blank
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TiBI25, 4:35 PM Fwd: RE ; Complalnt against construction activities In violation of EIA, Nofification, 2006 and fiouting of environmental norme for...” 62

(d) The illegal construction actlvities are causing noise pollﬁti'on ;

- (e) Itis géthered from the locale that ground water is be*ing-extracted fhrough illegal---- - -
borewells ; - A _‘ T ~

(f) Satellite images reveal that a canal passing within the project area has been filled up for
construction of the complex ; o

(9) There is huge loss of blodlversity. Existence of several tree and shrubs in and around
the project slte_have been sacrificed in the interest of the subject project ; '

(h) Construction and demolition (C8&D) waste are being dumped in and around the project
site in open spaces causing environmental degradation.

You may also like to appreciate the fact that in a recent judgment, the Hon'ble Supreme
Court of Indla in thee case of Vanashakti vs. Union of India, W.P. (C) 1394 of 2023, struck
dow_n two office memorandums Issued by the Ministry of Environment, Forest and Climate
Cha_nge (MoEFCC) that allowed ex post facto environmental clearances for projects that
commenced without prior Environmental Clearance (EC). Further, the Hon’ble Court
res_trained the Central Government from Issuing circulars/ orders/ OMs/ notifications
providing for grant of ex post facto Environmental Clearance (EC) in any form or manner or
for regularising the acts done in contravention of the EIA Notification.

This solemn judgment underscores the iegal obligation for obtaining prior Environmental
Clearance (EC) and the inadmissibllity of post facto ciearances, reinforcing the need for
strict adherence to environmental regulations.

Unique of the case is that the project is undertaken by WBCS Executive Officers’
OITIKA Welfare Society independently. Such an organisation Is required to be
registered under West Bengal Societies Registration Act, 1961, and have one Memorandums
of Association, and & Regulations of Assoclation, inter alia, governing its membership etc.
So, everything of the project is the onus of WBCS Executive Officers’ OITIKA \
Welfare Soclety (Regn. no. $0042047 of 2024-2025) - an organisation formed by
_highly placed public servants including from WBCS as the name denotes.and IAS

with some already superannuated. .

Another unique of the case Is violations of statutory provisions, inter-alia, like EIA
Notification 2006 by, I should say, the project proponent v_lz. the soclety formed
by very highly placed public servants itself thereby encouraging private flouters of
the law who are popularly known as land grabbers of the state. Such act of WBCS

" Executive Officers’ OITIKA Welfare Society must be countermand by condemning
their lllegal acts and making them to ablde by spirit of the law and the
government, If necessary, by demolition of every Inch of illegal structures they
have In the meantime raised to uphold the Constitution of _Indla dgclarlng_ no one

" |s above law. o o . Co

In the Instant case, there is no publicly accessible record of any grant of ‘Envlronme_nta!

Clearance (EC) on Parivesh portal nor display board contalning any detalls of environmental

clearance or any other information Is a\géigble thereby conﬂrmmg absence of lawful

- r the EIA Notification, 2006, :

'?'Tr;(:ecgcr'oujreec: :;dgelng constructed In a developlng area with limited infrastructure. This will

ultimately result In a massive environmental overioad in the area a'ffecting groundwater, A
" noise levels, amblent alr and water quality, and, lastly, the popuiation residing in and i

around the preject area.

The construction Is golng on rampantly in gross vielation of the EIA, Notification _2006, L
amongst others. The project proponent has not taken any steps to contain pollution %
generated by their construction activities and is continuously vioiating several =
environmental laws and norms as a result of which the environment is getting poliuted.

In view of the above, I request the following actlons/steps for protection of the environment

(1) Inltiate an immediate inspection of the site through the State Environment Appraisal

. 5
about:btank _




T/8/25, 4:35 PM Pwd; RE : Complaint agahsl congtruction activities In violation of EIA, Notification, 2008 and flouting of environmentat norms for... 60‘
i Committee (SEAC), West Bengal ; . o _ ' o !
(1) Issue a stop-work notice under Section 5 of the Environment (Protection) Act, 1986 ; |
: {in) Order for demolition of all Hllegal structures aiready constructed/erected without prior
¢ = Environmental Clearance (EC); -~ -~ - - .- R
| . (iv) Initiate prosecution of the responsible persons and public servants under Sections 15 !
and 16 of the Environment (Protection) Act ; . o ’
(v) Direct the project proponent to pay environmental compensation for damages already
caused to the environment ; : o
(vi} Direct the project proponent to take remedial measures for restoring the damages
caused to the environment Including tree replantation, soll stabllization, and proper C&D
waste disposal ; - o S : o
;  (vii) Direct the WBSEDCL to disconnect electric supply to the project site ;
(viil) Direct the local body not to provide any civic amenity to the project ;
(ix) Ensure that restoration and compensation measures are undertaken to mitigate the
environmental damage already caused ;
(x) And take any such other step or steps as may be warranted In the Interest of
_ environment of whole of the state. :

‘Thanking you,
Yours _falthfullyf

i Ankur Sharma

13/3, Dr. P. K. Banerjee Road
Howrah, W.B. PIN - 711101
Mob : 9433883322 .

cC !

The Secretary .
Ministry of Environment, Forest and Climate Change
Government of India -

The Chief Secretary
Government of West Bengal

The Member Secretary .
Central Poliution Control Bo_ard

The Principat Secretary : : |
Urban Development and Municipal Affairs Department
Government of West Bengal -

- for kind information and necessary directions.

4/5
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6 Attachment(s) -

I TC_00802.0PG [ TC_00667.0PG _
287.2 KB | 369.4KB B
; TC_00660.JPG | TC_00679.0PG !
| 3554 KB | 3764 KB | :
{ Tc_p0694.JPG [ TC_00657.0PG ‘
' 2481 KB - | 4247 KB | )
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EC
(Category
B2) - Form
1

S/W No.:
SW/14769
6/2023

Project Name

Residential
Complex by
Housing
Department,
Government
of West
Bengal

Location

WEST
BENGAL
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WRBCS
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ve
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5 Qitika
Welfare
Society
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Application for ToR (Category A, B, and B2 Violation)/EC (Category B2) - Farm 1 ~33 -
Project Details

1. introduction of Project or Activity

11. Need for the project or activity and its importance to

the country[region Yes

12. Demand - Supply Gap and Domestic and export - B
markets, if any N/A
2. social Infrastructure

i.l Readiiy avaliable Yes Reod;ly Avmiabla

2.2 Proposed to be developed No -
3. Connectivity to the project or activity

3.). Nearest rullway stotion cnd its distance {in Km) Dum Dum Junction 6.33
32. Neurest Airpcrt und its dlstance {in Km) Netcul Subhush Chqndm Bose lntemotaonal Alrport 318
3.3. Mearest To City/District head rt d its
wn/ ty[ strict head quarter an Rajarhat 147

distance {(in km}

4. Soll classification

it is aResidential Project

5. Distance from the HFL of the river in m, if any

o

8. Benefits of the project

[

e

§.1. social benetits of project or activity it 53 a Residentiai Froject
. al fits of project tivi Empioyment likely to be generuted for the local people to
8.2. Financial benefits of project or activity oM extant
7. Projectl Actnnty c-anstruction Stutus To be Started
lv date of start ot construction activity (start of o
7.1. likely date of sta onstructi 12/04/2024
mlnmg operatlons in case of rmining proposa!s)
t
7.2. likely date of compleﬂon ot construction ac nnty (end 12/04/2028
of mining operations in case of mining proposdals)
Resource Uutilization
8. Use of resources for construction or operation of the praject

8.1. Whether requirement of water involved in the project?

Yes

Details of Water requirement during Construction stage

Quantity Distance
Quantity inKLD Mothod of from
InKLD with werter Source

Sr.No. Source Present Expansion withdrawal inmtr

Upload o

copy of the
Competent permission Stotus of
letter] NOC Permisslonl!

Modeof  Detalls of
Transport Permission Authority

Crevn
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Details of Water requitement during Operational stage

Quantity Distance Uplooad a
Quantity inKLD mMethod of  from copy of the
inKLD with water Source Modeof Detailsof Competent permission Staotusof
Sr.No. Source Present Expansion withdrawal inmtr  Transport Permission Authority letter/NOC Permission/t
L Other 215 N/A Tubewell 0.0 Pipeline  NfA No NfA NfA o
Recoycl S .
2 od 93 N/A Tube well 0.0 Pipeline  Nfa No NfA NfA
Groun
3 d 308 N/A Tube well  0.01 Pipeline  NfA No N/A NfA
Water
8.2. Other information, if any N/A
8.3. Whether requirement of Minerals and/or fuels involved
in the project? No
8.4. Construction material Yes
Construction material Quantity inMT  Source Mode of transport  Distance from source inKm
Bricks N3AN.27 Locai Brick Field Road 8
Sand 1261025 Birbhum Road 250
Stone Chips 11424225 Pokur Road 300
Cement 6007 Reputed Manufacturer Road 10
8.5. Timber No
8.6. Electric Power: Yes
8.83. Total Electricity requirement (MwW): 21125
£.8.2. Main Sourcer WRBSEDCL
8.6.3. Renewable energy proposed to instal (KW): 17
8.6.4. Percentage contribution of renewable energy: I
8.6.5. Standby arrangements (details of DG Sets): 2 nos. 500 KVA
8.6.6. Stack height in m (DG set): 45

Energy afficient fighting system e.g. High Pressure Sodium

8.6.7. Energy conservation measures: Vapour (HPSV) lamp.

8.7. whether any other natural resources / other raw

No
materials required™
8.8. Whether any use ot substances or materials, which are
hazardous {as per MSIHC rules to human hedith of the NG
. anvironment (Horg, fauna, and weter supplies) required?
8.9. Whether any resource efficiency / optimization / Ves

recycling and reuse envisaged in the project?




8.0, Letais

_ and recycled within the site. L ..':I_S -

Physical Changes

;‘ "l‘:ﬁ"‘b-‘ nan, sparation or decommissioning of the Prolect invalving actions, which will cause physical chonges in the
ocality: = T

9.1. Whether any permanent or temporgry change in land

use, land cover or topography due to project activity? No

9.2. Whether any clearance of axisting vegetation dusa to

projeci activity? No

9.3. wWhether any loss of native species or genetic diversity? No

9.4. Whether any demolition works involved in project
activity? e

8.5. Whether any iinear structures proposed for diversion or
demolition due to project activity? (e.g. roads, transmission  No
lines, rail line, pipeline, conveyor, etc.)

9.5. Whather any closure or diversian of existing transport
routes or Infrastructure due to project leading to changesin =~ No
traffic movements?

9.7. Whether any closure or diversion of water bodles present
in project area or realtignment of water colrses passing No
through project oreq?

9.8. Whether any dismantling or decommissioning or
restoration works or reclamation works (Long-term/ short- No
term)?

9.9. Whesther any construction works for temporary use for

. Mo
project activity?
9,10, Whether any cut and fill excavations proposed for the Yes
project acthvity?
9 10. ‘l Quuntlty of cutting moterlal in Cu m 4766
9.1(1 2. Proposed utxlization f d:spose of cutting muterloi is being utilized in foundation work
9.!0.3. Quantity of f:ilmg mutenol in Cum 4766
9 10. 4 Sourca of fslling material Excuvated earthwork
9.30.5. Other information, if any N/ A

9. 'ﬂ Whether qny undarground works mcludmg tunneﬂing‘-‘ No

8.12. Whether any dredging involved in project? Mo




. et e bl palid Rkl TN

vibration from ths p:‘oposed project?

— :{. 6 -
9.14. Whether any new road, rail, sea, airports, helipad, etc.
during construction or operation? ho
215, Whaother any construction of new linear structures? (ag.
transmission lines, prpelmes etc.) No
9.16. Whether any Facilitles for storage of goods or raw
mutarials'-’ Yes
9.16.1. Covered area propnsed for storuge 50 sgqm )
9. IB 2. Open arec proposed for storage (sqﬁm[ Km) 100 sgm
9,18.3. Other information, if any NfA |
8.17. Whether any Facilltios for long term/ permanent
housing of eparational workere/ ctatfs NG
9.18. Whether any impoundment, damming, culverting,
realignment or other changes to the hydrology of No
watercourses or aquifers?
9.19. Whether any Stream crossings, temporary and
- permanent? ne
8.20. Whether any Influx of pecple to on area in elther Yes
temporarily or permanently?
9.20.1. No. of people likely to influx ta an area temporarily 215
9.20.2. No.of people tikely to influx to an areq Permanently 2224
9.20.3. Other information, if any NfA
9.21. thther uny other information wouid llke to submit? Mo
Pollution Details
10. Release of pollutants to Air and Mitigation measures
101, Whether any probable gir poliutants generated? Yes
Air Poliution Source Probable Pollutants Mitigation Measures
Others Partic ucute momerh {Pmi 0 PMZ.5} water sprinkiing
10.2. Other mformutlon, if any N/A
10.3. Generation of Noise & Vibration and mitigation measures
10.3.). Whather any probable generation of Noise and Ves

10.3.1). Sources of Noise

Construction work (drilling, piling, etc.)

10.3.1.2. Sources of Vibration

Construction work (drilting, pifing, etc.)

M AYY  Natmile af lastina s nla




10314, Other informugi?p, it any NfA

10.3.1.5. Whether any mitigation measures proposed for
Noise & Vibration? No

10.3.2. Whether any orobcrb!e generutlon of nght und Heat? No 7

10.4. Discharge of pollutants to water and mitigation measures

10.4._1. Whether any probable water poliutants generated? No

Datalls of reuse [ recyels of wastewoter

Det - P i
) o - Qty { Capacity
. 5 . Quantity of waste water generation per day (KLD) N8
10. 6 Quantity of treated water proposed to use per day e )
(KLD) 93
0. Q' mmiw of treated water propesed to discharge o T
outsmle the premises (KLD) 123
10, B Purpose for which treuted water is proposed to use Landscaping, flushing, yard washing & HVAC

10.9. Whether it is proposed to opt/avail common off-site
Sewage Treatment Plant (CSTP) [Effluent Treatment Plant No

fmern _rEra
LCETR} facility?

10.10. Whether it is proposed to setup on-site Sewage

Treatment Piant (STP)/Etfluent Treatment Plant (ETP) facitity? ves
10.10.1. Whether 100% of the waste water generated wiil be Yes
treated?
‘!Bl‘lType of_trec;;;ent plant - | sfpm B o
1012 E:F?/STP Capacity | N sTP

| “ : 216 | KLD
, . — ,

NfA NS

1013, €rplsTP Technology P e '
. R - , . A

10.14. Whether the adequacy of the Sewage Treatment Plant
(sTP) or Effluent Treatment Plant certified by an independent  Yes

expert?
10.14.1. Detuiis thereof w|ll be certified cftsr mstcllotnon.
10.15. Whether any other mltlgatlcn megsures proposed° No

10.16. Whether Duai Flumbing System proposed to be veos

implemented?

i0.16.1. Details thereof Treated waste water will be reused in fushing

10.17. Whether any dlscharga of treated eﬂtuent involvedf‘ Yes




AL Moae of discharge of trecited effluent

Will be discharged via pipeline.

10.07.2. Place of discharge of treated effluent

Water Requirements

HIDCO/NKDA Pipiline

N/A

1. Ground water intersection and water conservation maasures:

L. Whether ground water table intersection involved in the
project activities?

11.2. Area category from Groundwater availability

perspective? Sofe
. N.3. Whether Rainwater harvesting proposed Yes
1L.3.1. Capaeity of facilities provided 270

1.3.2. Description of facilities provided

1.3.3. Description

Rain water harvesting tank of capacity 20 cum and 12 nos.

recharge structures.

NA

H.3.4. Total Quantity of water requirerments met from water

harvestingin KLD

11.3.5. Storage capacity of rain water harvested in cubic 270

meters
1.4. Whether any other water conservation measures No
proposed?
1.5. Whaether the ZLD is proposed? No

12. Greenbelt

12.l. Area proposed for green belt {in Ha) 0.57 u
12.2. Width of green belt (in m} along the boundaryof the :
projsct or aotivity -
12,3, Percentage of the total area covared under green belt 25683

12.4. Details of the species proposed for plantation

few ornamental trees.

Mainly fruit & flower bearing trees are proposed atong with a

i2.8. Funds alivcated for plantation in Lakhs.

Waste Generation

13. Production of wastes during construction or eperation or decommissioning

13.1. Whether any generation of Solid waste (domestic
wastes)?

Yag

Qty

Nome of the waste  Source  (TPA) Mode of disposal

Mode of
Transport

runimimal Salid Pinrvack

T s bramtacd tiestiah anecitn MR i ract e e Alenacendd ~F
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13.2. Whether any generation of plastic waste? No
":‘" Whether any generation of e~waste? no
13.4. Whether any generation of batterles waste? No
!3.5. Whether any generation of Bio-medical waste? Mo

13.8. Whether any generation of hazardous wastes {as per
Hazardous Waste Management Rules)? No

13.7. Whether any generation of construction or dermnaiition

wastes? No
13.8. Whether any generation of other wastes? No
13.9. Whether any generation of surplus products? No

13.10. Whether measures for waste minimization proposed?  No

Risk Assessment

4. Whether any risks associated with project activities which could affect human heaith or the environment, -

14.1. From explosions, spillages, fires etc. from storage,
handling, use oi production of hazardous substances?

NO

14.2. From any other causes? No

14.3. Could the project be affected by natural disusters
causing environmental damage {e.g. floods, earthquakes, No
jandstides, cloudburst etc)?

14.4. Changes in occurrence of disease or affect disease

N
vectors (e.g. insect or water borne diseases) °
14.5. Could project adversely affect the wellbeing of people No
in project area a.g. by changing living conditions?
14.6. Vulnerable groups of people who could be adversely
affected by the project e.g. hospital patients, children, the No
alderly stc.
14.6.1. Has cumulative risk assessment been performed? N/A

14.7. Whether any iikely impacts of the proposed activity on
the existing facilities adjacent to the proposed site due 1o
genaeration of dust, sroke, odorous fumes or other hazardous
gases?

15. Factors which should be considered (such s consequential development) which coutld lead to environmental effects or




15.1. Whether lead to deveiopment of supportive facliities, go
anciilary development or development stimulated by the
project which could have impact on the environment e.g.:
Supportive infrastructure {roads, power supply, waste or
waste water treatmant, ete.): housing develapment;
tndustrles in supply chain c:nd downstreum any other’-‘

16.2. Whether lead to after-use of the site, which couid have
an impact on the environment? (e.g. mine void, dump sites, No
etc.)

15.3. Whether sat & precedent for later developments? No

15.4. Have cumulative sffects due to proximity to other

existing or planned prolects with similar effects? No
15.5. Whether lead to growth of alien species, if any? No
15.6. Is there any threat of the project to the biodiversity
(including dispiacement of fauna-both terrestrial and N
aquatic and avi-founa or ereation of barriers for their °
movement)’

15.7. will the proposed project in any way result in the No

obstruction of d vuew, scemc amenity ot Iandscapes’-‘

15.8. Is there any impact on anthropolagical or
atchasoiogical sites or any important site feature in the NO
vicinity of the proposed site have been cons!dered°

15.8. Will the proposed project resuit in any changes to the

NOo
demographlc structure of local populat:on? kkk -
15.10. W the project cause adverse effect on local
communities, disturbance to sacred sites or other cultural No

values?

16. Building or Construction projects or Area Development projects and Townships Proposals

16.]. Major Project Requirement in terms of the land area, built up areq, green belt, parking needs etc.

existing Expangjpn L

;811 Total n;f;nber of ;;Neiiing u;\tts_ ) 376 ____ NfA
161ﬁ3 Surtcce Pc:rkmg Ared (sq m) ________________ 367384 L WA. ) )
18.1.4. STP & Solicd Waste Area (sq. m) m 104.35 NfA o
:6.1.5. Open Area (sq. m} _N/A B _ | NfA

—-15 1.6. Number of purking Requlred ” 520 , N/A

is }.7. Residential Compilex: Six Nos. Tower (1,2,3,4,5,6) of 51985.705 N/A

G+12 stoned N o -
;61 8. Total Landlplot area (sq m) o 2191.64 o Ei/A B
1819, Paved aea (50, m) o B |

16.1.10. Maximum number of floors 13 NfA




16.L1L. Groen belt Area (sq. m)

16 l !2 Build up area (sq.m)

16.2. wheiher management of drainage In and around site is
Dioposed as per the Centrat Public Health & Environment
enginesi iy Oiganization (CPHEEOQ] Manugi on Storm Water
Drainage Systern, 2019 to avoid flooding or water logging?

16.2.1. Detgils thereof

5660.7) NfA
51985 705 N/A —%\-
Yes

Project falls under HIDCO and all infrastructural support will be
provided by them.

16.3. Details regarding measures are taken to prevent the
run-off from construction activities polluting land & agulfers?
(Give details of quantities and the measuras taken to avoid
the adverse impacts)

Very negligibie quantity of construction muterio!s arg

,,,,,,,

be carried through surface run off.

16.4. Impact of the land use changes occurring due to the
proposed project on the runctf characteristics of the area in
post ccnstructlon phose onaiong term

166 will fhere be any significant lcsm" dfsturbunca rest_lflhﬂ
in erosion, submdance qnd |nstabllity?

16.5.1. Reasons thereof

The storm drains of the building wilt collect and convey the
rainwater into the adjacent HIDCO drain.

&

This is a Residentiall project

16.6. Whether soil srosion control measures proposed to
contform to best managemant practices highlighted in the
Nationa! Building Code (N8C) of Indla, 20167

16.6.1. Details thereof

18.7. Breakup of water requirement for various daily uses

sed:mentctlon basin prior to fmal disposal to HIDCO drum

Yes

During construction phase removal of top soit may cause soil
erosion at the construction site. The construction site run off
with eroded soil will be routed through catch pit /

Daily Use Daily quantity (kD) ] o o i
- '* -m“;;ing Construction During Operction )
Drin;;ng Water 19 ) ?_15 B
Green Belt it 25
;Iushlng 2 - 26 )
Dust Suppression 3 ) 8
Daily Use During Construction During Operation

16.8. Details of traffic management at the entry & exit to the
project site in construction and operation phase with
companson ta the present level of trattic

proposed project.

There may be some increase in movement of light vehicles,
private cars, and two wheelers in the area due to the

16.9. Whether buildings or buliding complexes havea
connected load of 100 kW or greater or a contract demand of
120 kVA or greater and are intended to be usad for
(.olnn‘lelt.!(,ﬂ pU!puaea

Mo

16.10. Whaot is the Energy Perforrnance lndex (EP!} ofa
buliding in kilowatt-hours per square meter per year of the
building and measures to minimize energy consumption?

RN Whathar Camnlinnea tn the ECRC narma ie anndicahla?

[ Ma]




16.0LL Reus
1€ easons thersof N - This is a Residential Project %2

16.12. Details for Energy efficiency level
BUNGInG enveiop

G120 Transstration

Parameter
- Details Remarks
U-Factor (Wfm2 x) o N
Solar Heat Gain Coefficiant ) ) - N
Visual Light Transmittance V B - w- o ) )
16.12.2, Day lighting
Parameter
S ) ‘ Details Remarks
% Useful daylight itluminance {UDi) 0 ) ' '
:ureo per flo?r (sq. m) uDi rfquirement during 80% of the year 0 - ]
Tota! davlight area (sq. m} in building meeting UD! .
requirement during 90% of the year 0 -
Building Envelope Sealing _.
16.12.3. Roof
Parameter
o e S P, Detai’s Remarks
Roof assembly -factor (W/m?2 ¥) 0 | -
Climate Zone 0 - )
16.12.4. External Wall
Opaque Assembly Maximum U-factor (W/m2 .K) 0 -
Climate Zone 0 -
dMateriai 0 -
R Value 0 -
16.12.5. Energy efficiency in Thermal comfort systems and
controls
16.12.6. Energy efficiency in Lighting and Electrical systems
and conrois
16.13. Does the layout of streets & buildings maximize the
potential for solar energy devices? Substantiote with details.
14. he non~- tional
16.14. What extent t n-conventt energy solor onergy will be used in street lighting to minimize tho

ke

technologies ars wilized In the overall ansigy consumption®

. energy consumption.
Provide details of the renewable energy technologies used il P

J15. what are the likely effects of the bullding astivity in . .
16 eme Y . 9 Y Planting trees, bushes and properly planned ianascape wiil
altering the microclimates? Provide a self-assessment on the , . \

reduce the heat island effect by reducing ambient
likely impacts of the proposed construction on creation of

heat island & inversion effects? termperature through svapotranspiration.

16.16. What precautions & sofety measures are proposed
against fire hazards? Furnish details of emergency plans

1617, Details of NOCs available for the project (if any) NfA

Cwsmlmmiirmn




17. Layout Plan showing the components of the project and
green belt proposed; general location and specific location of
the project along with coordinates

- Q3 -

Building Permit.pdf

iz Ugiouu copy of Replenishment Study Report & Basaline

17.2 Uploud Copy of EMP Report

Land Use Plan.pdf Preview

EMP.pdt

173. Conceptual Plan tor Building and Construction project DPR pdf S
17.4. Upioad copy of District Survey Report o N/ Ai - -
18. Schematic representation of the feasibliity drawings “
which give information for EIA purpose Covering paf
19. Additionat information
S.
Ho. Document Num, Remark DRocument
_} E?S.Reply | - ) EC F‘oymant chalian EC Payrnent challan.pdf
? Sanction Plan - Ground Floor Plan Sanction Plan - Ground Floor Pion Ground Floor Plan, pdf
3 Microclimate Analysis Report Microclimate Anaiysis Report Microclimate Analysis Report Oitika
S S . e e o e e s emte o deemiuman, HQUSEng.pdf
] t-_&_ Project cost Project cost Project cost.pdf
5 Need based Need bczsed Need based.pdif

2] Authorcazctlon Letter

7 STP plan & Section

Authormzotlon Letter

8TP plon & Section

Authormzntlon Letter pdf

STP pian & Sectton pdf

8 Scul Test Report

S0il Test Report

Soil Test Report.pdf

9 .,anf'tion Plan - Water Supp'y Sanction Plan - wr-ter Supphf Sanction Plan - W..‘er Su ply pd!

0 sanction Plan ~ Water Reservoir Sanction Plan - Water Reservoir sanction Pian - Woter Reservoir Section
Section Detail Sectlon Detcnl Detmi pdf

n sanction Plan - Storm Water & Sanction Plan - Storm Water & sanction Plan ~ Storm Watar &
Sewarage Sewarage Sewarage paf

12 sanction Plan - Services Drowing Sanction Plan - Services Drawing Sanctlon qun Serwces Drcwmg pdf

13 sanction Plan - Master Plan sanction Plan - Master Plan Sanction Fian - Master Plun.pdf

14 Sanction Plan - Location Plan Sanction Plan - Location Plon Sc:nctlon Plcm tocation Plon pdf

15 Sanction Plon - Land Use Plan Sanction Plan - Land Use Plan Sanction Plan - Land Use Plcm.pclf

16 Sanction Plan - Floot Plan,Tower 2 sanction Plan - Floor Plan,Tower 2 sanction Plan - Floor Plan Towsr 2.pdf

. sanction Plan - Floar Plan,T em . Sanction Plan - Floor PlanTower sanction Plan - Floor PlanJowsr

nClion Pan - FIoo , TOWET 13,4,

L [ kL) 1 ILH LAYV & .0 “_3’4'_6 ‘ 3 4 6 pdf

18 Sanction Plan - Floor Plan, Tower 5 sanction Plan - Floor Plan, Tower § Sanction Plan - Floor Pian, Tower 5.pdf

19 sanction Plan - Elevation-Section, sanction Plan ~ Elavation-Section, sanction Plan - Elevation-Section, Tower
Tower 5 Tower 5 5.paf

20 sanction Plon - Elevation-Section, Sanction Plan ~ EEethlon Section, Sanction Plan - Elevation-Section, Tower

Y Tower Tower 2 2.paf

% sanction Flan - Elevation-Section, sanction Plan - Elevation-Section, sanction Plan - Elevation-Section, Tower
Tower 1 3 4,6 Tower 1,3,4,6 1,3,4,6.pdf

29 Sanction Plan - Datmi of Stair, Tower Sanction Plan -~ Datail of Stair, Tower  Sanction Plan - Detait of Stair, Tower

13AR 174R

12 A R rrif




L omg

-
3 MNABET

NABET NABET.pdf -XY -

24 Land - Possession

25 Land - Mutation

Land - Possession Land - Possession.pdf

tand - Mutation Land - Mutation.pdf

28 iand - Deed of Lease Land - Deed of Lease Land - Deed of Lease.pdf
2/ rorm A Form 1A Form 1A.pdf
28 form1 Form ) Form Lpdif

29 Fire Recommaeandation

Fire Recommendation Fire Recommendation pdf

30 DFO Certified Plan DFO Certiﬂ;d Plan o DFO Certified Plan.pdf o
3t OFG Cartificate DFC C%i;tificote | DFO Certificarte..pdf
__-3_?_““_"“??97!9rution Declorcﬁorrrw "-Decloration.pdf o -
) i33 Consent Lgtg'er Coné.;;; ietter - Consér;:;df 7
34 Checklist R Checklist B | Checklist B online.pdf N
25. , cﬁecklict A Checklist A N Checklst A onun;.pctr -
36 Avigtion NOC Aviation NOC Avigtion NOC pdf |
37 Covering Cove;l:t'wé Covering.ﬁéfu o
. — - Dph o R S
39 EMP EMP - EMP.pdf -

40 Land Use Plan

4] Building Permit

Land Use Plan Land Use Plan.pdf

Building Permit Building Permit.pdf

20. Document CheckList

2. i certity that | hove uploaded ofl the required dosuments and sorrectly indicated them in the checklist. In case any discrepancy is found, or any required

docisment is missing, the application shall be Liabie to be ralactad ot our own riek and cost. S

Undertaking

22 # | hereby give undertoking that the data and information given in the application and enclosures are true to be best of

my knowledge and belief and | am aware that if any part oi the data and

information is found to be false or misleading Gt any

stage, the project will be rejected and clearance given if any to the project will be revoked at our risk and cost. In addition to
the above, | hearby give undertaking that no activity/ construction/expansion has been taken up

221. Name MADHU DATTA B
22.2. Designation superintending engineer - L
22.2. Company MADHU DATTA ]

M22.4. Address p - 7& B, CIT Road, 15t Floor Kolkata - 700014 o o

225. Date

16/10/2023




Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Level Expert Appraisal
Committee(SEAC),
WEST BENGAL)

ok

HEEE T
Minutes of 83rd Meeting of Reconstituted SEAC State Level Expert Appraisal Com

mittee meeting held from 27/08/2025 to 27/08/2025 Date: 09/09/2025

MoM ID: EC/MOM/SEAC/771800/8/2025
Agenda 1D: EC/AGENDA/SEAC/771800/8/2025
Meeting Venue: Conference Room, Paribesh Bhawan, West Bengal Pollution Controf Board,

Bidhannagar, Kolkata — 700106.
Meeting Mode: Hybrid

Date & Tims:

27/08/2025 02:00 PM 06:00 PM

1. Opening remarks

The Member Secretary, SEAC welcome the Members & the Chairman of the Commitice and apprised them about the
Agenda of the meeting.

2. Confirmation of the minutes of previous meeting

The proceedings of 82nd meeting of SEAC held on 20.08.2025 were prepared and uploaded in the Parivesh Portal on
28.08.2025 with the approval of ail the Members & the Competent Authority. SEAC confirmed the same.

3. Details of proposals considered by the committee '

Day 1 -27/08/2025
3.1. Agenda Item No 1:

3.1.1. Details of the proposal

DAKSHIN GOPALPUR SAND MINE OF G S INDUSTRIES by pRADIP kUMAR pAL located at PURBA BAR
DHAMAN,WEST BENGAL

Proposal For Fresh ToR

File N Submission Date Actlvity
Propesal No fle No ubmission (Schedule Ttem)
SIA/WB/MIN/548263/2025 -2N-39/2023(E) 18/08/2025 Mining of minerals
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of EMP,

i) Piezometer with automatic water level meter connected to an electronic display board.

Plan in this regard to be submitted.

28 Charging facility for e-vehicles for at least 10% should be provided. Plan in this regard to be submitted:

The SEAC recommended that the above documents may be submitted in the PARIVESH portal for further
consideration of the application.

All the documents should be duly signed both by the project proponent and the environmental consultant.

The SEAC will further consider the case on submission of satisfactory reply on the above-mentioned queries
only through “PARIVESH" portal.

3.18.5. Recommendation of SEAC
Deferred for ADS

3.19. Agenda Item No 19:

3.19.1. Details of the propesal

Residential Complex by Housing Department, Government of West Bengal by WBCS Executive Officer's Oitika
Welfare Society located at 24 PARAGANAS NORTH,WEST BENGAL
Proposal For Fresh EC -
Proposal Ne File No E | Submission Date (Schedule Ttem)
Building / Construction
S /INFRA2/448547/2023 | 2N-60/2024(E) 79/02/2024 V@)

3.19.2, Project Salient Features

« Salient features of the proposed projeqt as uploade_d by the PP in" th.g PARIVESH pbftal is as below —
Total Land Arca 2191164 sqm (100%)
Swimming pool area 330.00 sqm (1.51%) |
Ground Coverage Area 4766.00 sqm (21.75%)
Service Area 11134.35 sqm (5.04%%)
Paved Area 6376.74 sqm. (29.10%)
Exclusive Tree Plantation Area 5660.71 sqm. (25.83%)
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Open Parking Arca

367384 sqm. (16.77%)

Total Built Up Arca

e

51985.705 sqn

No. of Block & Story

Six No. Towers (1, 2, 3, 4, 5, 6) of G+12 storied

No. of Dwelling units 376 Nos.
Source of Water NKDA /HIDCO
Total Quantum of Water required | 308 KLD
Quantity of Wastewaicr Generatio
h : 216 KLD
Quantity of treated wastewaterrec |
: $3KLD

ycled

antity of treated wastewater i
Quantity asewaler 1 123k
scharge
Quantum of Fresh Water required | 215KLD
Quantity of Solid Wéste_ Generati 1050 Kg/Day

on

Constructional Phase Water Dem

and

35 KLD {construction work — 29 KLD, potable water — 5 KLD)

Total Population During Construc

tion

. 420 Nos.

Total Population During Operatio .

2439 Nos. (Fixed Person — 2224, Floating Person - 19_2,_' Servic

n e Pers.ﬁ:g ~23)

Electricity Load 2112.50 KVA & 1690 KW

Electricity Supplied By 2 Nos. SC0EVA |

Car Parking required 520 Nos.

Car Parking provided 521 Nos. {Cover car parking — 126, Open car parking — 395)

No. of trees provided

357 Nos.

Latitude & Longitude of site

22°3731.90"N & 88°27'17.79"E
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Height of the building

39925 m.

Proiect cost (Rs.)

Rs. 128,37,09,698.00

3.19.3. Deliberations by the committee in previous meetings

Date of SEAC 1 :13/03/2024

0
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Deliberations of SEAC 1 :

+ Based on the application made and the documents uploaded / submitted, in the PARIVESH portal, the
SEAC observed that the sanctioned building plan uploaded by the PP is not in accordance with the SEIAA
notification vide no, 2495/EN-T-II-[/011/2018 dated 17.12.2019. The sanctioned building plan does not
include the mandatory details such as land usc statement, scaled up drawing of STP both plan and section,
ramwater hurvesiing tank details, location of recharge pits and its detalls etc. us mentioned in the
notification.

*+ The PP presented the details of the project before SEAC on which the SEAC made the following
observations:

Mandatory Documents

1. Sanctioned building for the project in accordance with the notification issued by SEIAA vide no. 2495/EN-
T-U-V01 172018 dated 17.12.2019,

2. The cqvcred area for the project is 54293.814 sqm., whereas the built-up area of the project as per the
sanction plan is 51985.705 sqm. According to the MoEF&CC, the application for EC should be done for
the covered area on all floors put together including its basement and other service arcas.

3. The NOC of the airport shows a different namec of the proponent. Document for clarification of such
anomaly should be furnished. Name of the project proponent should also be clarified.

Water & waste water

4. Proposal for installation of piezometer with automatic water level meter. The design of the piezometer and
the monthly water level in the piezometer should be reported with the six-monthly compliance report.

5. The sewage characteristic should include the paramcters like total N, total P and faccal coliforms table for
both raw and treated sewage.

6. Water required for the construction phase as far as practicable be arranged from the treated wastewater of
the operational STP of NKDA. '

7. Flow diagram of STP should clearly show the backwash waters and the water from sludge dewatcring
system recycled to the equalization tank. At present the lines shown are confusing.

Rainwater harvesting

8. Water from areas of rooftop garden should be separated from the rainwater which will be harvested. Tl;e
plaﬁ of the rooftop showing the areas of roof top ga'rden, rainwater harvesting area, etc. sho‘uld e
submitted. Recharge wells are to be shown on the sanctioned plan. The overﬂow‘frg? rgnuiat?f_bt?‘rfﬁe
taiks should be planned for recharge through wells. At least two recharg§ taitks each with ﬁ-reu arge wel 3
should be constructed for better recharge. Recharge wells should be raised above ground level to avoi
contamination.

Solar .- .
9. Layout of rooftop solar PV array to be submitted along-w_ith_ utilization plan of-this solar power.

Need based activities _ _ ._
1. Need based aciivities should be more specific and communication with the proposed beneficiaries should
be furnished. _ . :
The SEAC recommended that the above documents may be submitted in the PARIVESH portal for further
consideration of the application.
All the documents should be duly signed both by the project proponent and the environmental
consultant.

The SEAC will further consider the case on submission of satisfactory reply on the above-mentioned queries
only through “PARIVESH” porlal.

3.19.4, Deliberations by the SEAC in current meetings
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* The SEAC considered the submission made by the PP in the 83™ meeting of SEAC, WB (2023-2026) held
on 27.08.2025 along with the presentation made by the PP, Considering the complaint received by SEIAA
and WBPCB and based on the application made, documents uploaded / submitted, and the presentation

3 ot

made by the PP/Consultant, the SEAC made the following observations :
Mandatory documents

1) Present site photographs of the project along with date, time and geo-coordinates matching with the project
proposal in the portal and clearly mentioning the cutrent status of construction at site should be submitted.

2) A fresh drone videography of the project site clearly showing the date, time and location should be
submitted.

Water und waste water
3) Detailed design of STP should be submitted.
Need-based EMP

4) Need-based EMP as per Office Memorandum of MoEF& CC vide F. No. 22-65/2017.IA1I dated
30.09.2020 should be submitted as discussed in the meeting. Beneficiaries for the social part of EMP should be
identified and their consent should be submitted. :

The SEAC recommended that the above documents may be submitted in the PARIVESH portal for further
consideration of the application. :

All the documents should be duly signed both by the project proponent and the environmental consultant.

The SEAC will further consider the case on submission of satisfactory reply on the above-mentioned queries
only through “PARTVESH" portal. '

3.19.5. Recommendation of SEAC
Defetred for ADS

4, Any Other Item(s)
N/A

g, List of Attendees

Sr.N Name ﬁesignation .' E’m#ii 118 Kemaris
0. _ _ - o
1 Prof Anirban Gupta Chairﬁ]an, SEAC BB gup"“‘**"'**"‘*@hotmail.com Present.
2 Prof Dr Indranath Sinha SEAC MEMBER ind*#erkFtiiirgomail com Present.
3 Aniruddba ;\/Iyukhopadhy SEAC MEMBER ameFFFFFERR @ pmail.com Present.
4 Pradip Kumar Sikdar SEAC MEMBER pra¥rrrrkiiokkknkahomail. com Present.
5 Sampa Chakrabarti SEAC MEMBER samERRERRER G omajl.com Pragent.
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: ; h
Suchandra Bardhan | SEAC MEMBER suCk**F*E @gmail com Frosent Tiroug
Subhendu Byandopadhya SEAC MEMBER Shl.l***********::;******@gmail.c Present.
Sl 4
o Jagdli:hli?sad Mee Membg;ieéretary’ s, *FR*x*@bangla.gov.in Present,

Page 86 of 148




__q 2 -
PARIVESH - 2

Minutes of the 83™ meeting of the State Level Expert Appraisal

Committee, West Bengal (2023-2026) held on Auqust 27, 2025 at 14:00 hr

at the Conference Room, Paribesh Bhawan, Bidhannagar.

The 83™ meeting of the State Level Expert Appraisal Committee (SEAC), West Bengal (2023-
202.6) was held on Wednesday the 27" August, 2025 at 14:00 hr at the Conference Room
Paribesh Bhawan, Bidhannagar. The following members participated:

1) Jagdish Prasad Meena, |1AS Secretary, SEAC Present
2) Proi. Anirban Gupta Chainﬁan, SEAC Present
3) Prof. Pradip Sikdar Member, SEAC Present
4)  Prof. Suchandra Bardhan Membe..r, SEAC Present through VC
5) Prof. Sampa Chakrabarti ' Member, SEAC Present
8) Prof. Aniruddha Mukhopadhyay Member, SEAC Present
7) Shri Shubhendu Bandyopadhyay Member, SEAC Present

1) TECHNICAL PRESENTATIONS:-

1.1) Terms of Reference:
1.1.1) Mining of Minerals:

I Proposad Dakshm Gopalpur Sand Mlne [Sand Block No.: BARDHAMAN-I/DAKSHIN
GOPALPUR/Z019/G] over an area of 2.03 Hectare (5.02 Acres) on the river Damodar
at Plot no: 2018(P), J.L. No. - 165, Mouza: Dakshin Gopalpur, P S: Bardhaman,
District: Purba Bardhaman, West Bengal.

Proposal No.: . . SIA/WBIMIN/548263/2025

Project Proponent: - Pradip Kumar Pal _

Environmental Consuitant: ‘M/s. Palle Business House.
Activities: |

» This is a proposal for Dakshin Gopaipur Sand Mme [Sand Block No.: BARDHAMAN-
II/DAKSHIN GOPALPUR/2019/G] over an area of 2.03 Hectare (5.02 Acres) on the river
Damodar at Plot no: 2019(P), J.L. No. - 165, Mouza: Dakshin Gopalpur, P.S:
Bardnaman-1}, District: Purba Bardhaman, West Bengal.

» The project is falling within the DSR potential zone code PBBD_BD2_DA_15(XVB).

» According to the DSS of the PARIVESH portal, the project area does not touch any
CRZ, ESZ, PA Wil and RFA.

e As required under the West Bengal Minor Mineral Concession Rules, 2016, the PP got
a composite ‘Mining Plan with Progressive Mine Closure Plan’ prepared for riverbed sand
mining at the site by an RQP. The pian has been approved by the State Government on
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Institutional Tower:
= Basement: 28 nos.
= Open Mechanical: 46 nos.
No. of Trees proposed 120 & 3 nos. existing to be retained
Backup Power 1 X 500 KVA & 1 X 250 kVA
Proposed solar capacity 10.26 kW, (Existi
po! . Xistin
(Existing + Proposed) 6.31 kW, p(J'-E-”ropcasegcg)
Project Cost (Rs.) Rs.80 Crores

Chronology of the Events:

‘cl‘:l:e PP has applied in prescribed format for the praposed project for Environmental
earance and uploaded the proposal in the PARIVESH portal on 19.07.2025

. :’/he PP has submitted the EC'processing fees as required under Notification No 924/T-|i-
021/2022 dated 23.05.2022 issued by Department of Environment, Government of West
Bengai. .
» The PP was called for the EC presentation in the 79" meeting of the SEAC, WB (2023-
2026) held on 23.07.2025 and the PP presented their proposal in this meeting.

* According to the DSS of the PARIVESH portal, the project area does not touch any
CRZ,ESZ, RFA & PA WIL.

¢+ The consultant appearing for presentation along with the PP could not submit their
certificate of accreditation from NABET. According to the NABET website, which was
reviewed during the meeting, the extension letter validity was upto 31/05/2025, Hence, the
SEAC was compelled not to accept the presentation' of the project as per the provisions
of the Notification issued by MoEF & CC vide S.0. 648(E) dated 03.03.2016, since the
validity of NABET accreditation of the consultant has been expired. The PP was advised
to appear for a fresh presentation of their project only on the basis of the Notification issued
MoEF & CC and SEIAA dated 17.12.2019 and further amended on 17.07.2025 and with
environmental consultant having valid accreditation by NABET. - .

« The project proponent uptoaded their reply in PARIVESH Portal on 22.08.2025 requesting
for withdrawat of the present proposal, which was considered in the 83" meeting of SEAC,
WB (2023-2026) held on 27.08.2025. C

SEAC Observations and-ﬁ'ecommendaﬁons: _
o The SEAC considered the submission made by the PP in the 83" meeting of SEAC, WB
(2023-2026) held on 27.08.2025." -

+ Considering the above, the committee recommended that the present proposal for
Environmental Clearance may be forwarded to SEIAA for rejection.

IV. Proposed Residential Complex for WBCS Officers housing scheme at Premises no.
44-0676, Plot No. — 1D / 37 in AA-1ID of Newtown, PS — Airport, District — North 24

Pargana, Kolkata, West Bengal.

Proposal No.: SIA/WB/INFRA2/448547/2023

Project Proponent: WBCS Executive Officer’s Oitika Welfare
Society

Environmentai Consuitant: M/s. Ultra-Tech.
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Activities:
= This is a proposal for development of Remdenhal Complex for WBCS Officers housing

scheme comprising of Six Nos. Towers (1, 2, 3, 4, 5, 6) of G+12 storied. Total Land Area

;35721 '311 .64 sqm. and total built up area is 51985 705 sqm. Total no. of dwelling units are
6 Nos.

Salient Features of the project:
e Salient features of the proposed project as uploaded by the PP in the PARIVESH portal

is as below —

Total Land Area

21911.64 sqm (100%)

Swimming pool area

330.00 sgm {1.51%)

Ground Coverage Area

4766.00 sgm (21.75%)

Service Area

1104.35 sqm (5.04%)

Paved Area

6376.74 sgim. (29.10%)

Exclusive Tree Plantation
Area

5660.71 sqm. (25.83%)

Open Parking Area

3673.84 sgm. {16.77%)

Total Built Up Area

51985.705 sqm

No. of Block & Story

Six No. Towers (1, 2, 3,4, 5, 6) of G+12 storied

No. of Dwelling units

376 Nos,

Generation

Source of Water NKDA / HIDCO
Total Quantum of Water 308 KLD
required

Quantity of Wastewater 216 KLD

‘| Generation

Quantity of treated 93 KLD
wastewater recycled

Quantity of treated 123 KLD
wastewater Discharge

Quantum of Fresh Water 215 KLD
required _
Quantity of Solid Waste 1050 Kg/Day

Constructional Phas_e Water |

35 KLD (construction work — 29 KLD, potable water —

Demand S5KLD)
Total Poputation During 420 Nos.
Construction

Total Population During
Operation

2439 Nos. (Fixed Person — 2224, Floating Person —
192, Service Person — 23)

Electricity Load

2112.50 KVA & 1690 KW

Electricity Supplied By

2 Nos. 500KVA

Car Parking required

520 Nos.

Car Parking provided

521 Nos. (Cover car parking — 126, Open car parking
— 395)

No. of trees provided

357 Nos.

Laiiiude & Longitude of site

| 22°37'31.90"N & 88727'17.79°E
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Height of the building 39.925 m.
Project cost (Rs.) Rs. 128,37,09,698.00

Chiranofogy of the Events:

The.a PP applied in prescribed format for Environmental Clearance for the proposed
project and uploaded the application in the PARIVESH portal on 29.02.2024,

» The PP was called for the EC presentation in the 32" meeting of the SEAC, WB (2023-
2026) held on 06.03.2024 and the PP presented their proposal in this meeting.

» Based on the application made and the documents uploaded / submitted, in the
PAR!VESH portal, the SEAC observed that the sanctioned butiding plan uploadéd by the
PP is not in accordance with the SEIAA notification vide no. 2495/EN-T-1I-1/011/2018
dated 17.12.2019. The sanctioned building plan does not include the mandatory details
such as land use statement, scaled up drawing of STP both plan and section, rainwater

harvesting tank details, location of recharge pits and its details etc. as mentioned in the
notification.

* The PP presented the details of the project before SEAG on which the SEAG made the
following observations:

Mandatory Documents

1. Sanctioned building for the project in accordance with the notification issued by SEIAA
vide no. 2495/EN-T-1I-/011/2018 dated 17.12.2019.

2. The covered area for the project is 54203.814 sgm., whereas tha built-up area of the
project as per the sanction plan is 5§1985.705 sgm. According to the MoEF&CC, the

application for EC should be done for the covered area on all floors put together
including its basement and other service areas. '

3. The NOC of the airport shows a different name of the proponent. Document for
clarification of such anomaly should be furnished. Name of the _project proponent
should aiso be ciarified. : :

Water & waste water | ‘ |

4. Proposal for installation of piezometer with automatic water level meter. The design
of the piezometer and the monthly water 1evel in the piezometer should be reported
with the six-monthly compliance report. . S

5. The sewage characterisﬁc shouid inc-ll__:def the -parameters !.ike total N, total P and
faecal coliforms tabie for both raw and treated sewage.

6. Water required for the cohstructibn-phase as far as practicable be arranged from the
treated wastewater of the operational STP of NKDA.

7. Flow diagram of STP should clearly show the backwash waters and the water from
sludge dewatering system recycled to the equalization tank. At present the lines
shown are coniusing.

Rainwater harvesting

8. Water from areas of rooftop garden should be separated from the rainwater which will
be harvested. The plan of the rooftop showing the areas of roof top garden, rainwater
harvesting area, etc. should be submitted. Recharge wells are to be shown on the
sanctioned plan. The overflow from rainwater storage tanks should be planned fonl‘
recharge through wells. At least two recharge tanks each with 6 recharge welis should
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be constructed for better recharge. Recharge wells should be raised above ground
level to avoid contamination.
Eolar

0

2. Layout of rooftop solar PV array to be submitted along-with utilization plan of this solar
power.

Need based activities

10. Need based activities should be more specific and communicati

im on with th
beneficiaries should be furnished. € proposed

The SEAC recommended that the above documents may be submitted in the PARIVESH
portal for further consideration of the application. '

The proje'ct proQonent uploaded their reply in PARIVESH Portal on 19.08.2025, which
was considered in the 83™ meeting of SEAC, WB {2023-2026) held on 27.08.2025.

* A complaint was lodged by Shri Ankur Sharma dated 02.07.2025 regarding
construction activities in violation of EIA Notification, 2006 and flouting of
environmental norms for construction of ‘Oitika’ project at Premises 44-0676, Plc;t
No. H-D/37, Action Area IID, Rajarhat, New Town, North 24 Parganas, PIN - 700 136
by WBCS Executive Officers’ Oitika Welfare Society. This was forwarded to the

Member Secretary, SEIAA and the Momber Secretary, WBPCB by the MoEF&CC
vide letter dated 14.07.2025.

» |t was noticed that the name of the PP has been changed in the PARIVESH portal from
Madhu Sudan Datta, Superintending Engineer, Housing Directorate, Housing
Department, Government of West Behgal to WBCS Executive Officer's Qitika Welfare
Society.

¢ The PP has informed that initially the land parcel was leased to Housing Directorate,
‘Gowt. of West Bengal with a mandate to develop the housing complex for the members
of the WBCS Executive Officers. Subsequently, through a Deed of Rectification vide
being No 190400197 for the year 2025, dated 11.06.2025, the Housing Depariment,
Govt. of West Bengal assigned the Deed of Lease to “WBCS Executive Officers’ OITIKA
Weifare Society”, the present proponent of the project, represented by its Secretary, Mr.
Rupam Banerjee. S -

+ The PP has submitted in the PARIVESH portal on 19.08.2025 that the present
status of construction as boundary wall and site preparation work Including site
office work has bean started. DT '

« The PP was called for a presentation in the 83 meeting of SEAC, WB {2023-2026) held

on 27.08.2025 and the PP presented their proposal in this meeting. They submitted their
presentation along with a drone videography of the status of the project site.

SEAC Observations and Recommendations:

o The SEAC considered the submission made by the PP in the 83" meeting of SEAC, WB
(2023-2026) held on 27.08.2025 along with the presentation made by the PP.
Considering the complaint received by SEIAA and WBPCB and based on the application
made, documents upioaded / submitted, and the presentation made by the
PP/Consultant, the SEAC made the following observations :

Mandatory documents
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1) Present site photographs of the project along with date, time and geo-coordinates

matching with the project proposal in the portal and clearly mentioning the current
siatus of construction at site should be submitted.

o A E . : .
2 A ;rgsh drone videography of the project site clearly showing the date, time and
location should be submitted.

Water and waste water

3) Detailed design of STP should be submitted.
Need-based EMP

4} Need-based EMP as per Office Memorandum of MoEFS& CC vide F. No. 22-
65/2017.1A.11l dated 30.09.2020 should be submitted as discussed in the meeting.

Beneficiaries for the social part of EMP should be identi :
e identified
be submitted. and their consent should

The SEAC recommended that the abdve document [ i
_ _ $ may be submitted in the PAR)
portai for further consideration of the application. VESH

Ali fhe documents should be duly signed bhoth by the project proponent and the
environmental consuitant.

The SEAC will further consider the case on submission of satisfactory reply on the above-
mentioned gqueries only through “PARIVESH" portal.

Table-1 : List of the projects which were placed before tho SEAC, WE (2023-2028)
in the eighty-second meeting heid on 27.08.2025 and the Summary Decisions
thereof: '
Si. Name of the unit and Project address Summary Decision
No.

1. Cases for Technical Presentation

1.1) = Terms of Reference

1.1.1) Mining of Minerals

I Pradip Kumar Pal

Proposed Dakshin Gopalpur Sand Mine [Sand Block No..
BARDHAMAN-I/DAKSHIN GOPALPUR/2019/G] over an _
area of 2.03 Hectare (5.02 Acres) on the river Damodar at | Additional detaits sought
Piot no: 2019(P), J.L. No. - 165, Mouza: Dakshin Gopalpur,
P.S: Bardhaman, District: Purba Bardhaman, West Bengai. ;.
(Proposal No.: SIAWB/MIN/548263/2025)

.| M/s. West Bengal Mineral Development & Trading
Corporation Limited

Proposed Iswarda (MIN_BNK_106) Sand Mine over an
area of 5.720 Ha (14.13 Acres) on the Damodar River bed ; Additional details sought
at Mouza: lswarda, Plot No. 1(P), J.L. No.-31, Block
Saltora, District; Bankura, West Bengal.

(Proposal No.: SIAWB/MIN/545390/2025)

HI. M/s. West Bengal Minerai Development & Trading
Corporation Limited

Proposed Ghoradanga (MIN_BNK_84C) Sand Mine over Additional details sought
an area of 22.00 Ha (54.36 Acres) on the Damodar River
sed at Mouza: Ghoradanga, Area- 22.00 Ha/54.36 Ac, Plot
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l ﬁ G mall Ankur Sharma <adv.ankursharma8@gmail.com>

MOST URGENT - Ref : My complaint vide email dated inst
con_struction activities in violation of EIA, Notification zggoéu;ﬁhzgggt?f alcr:fs t
environmental norms for construction of “Qitika” proj,ect at premises 4?1-0676
plot no. 1I-D/37, Action Area IID, Rajarhat, New Town, North 24 Parganas, PIN ’
700136 by WBCS Executive Officers’ OITIKA Welfare Society. genes, T

Ankur Sharma <adv.ankursharmad9@gmail.com> Fri Aug 29 2025 at 11:37 p
: ) at 11: M

To: Chief Environment Officer <envi j
e oo ronmentwb@gmail.com>, chrmn.whpcb-wb@bangla.gov.in, ms.wbpch-

Cc: secy-moef@nic.in, cs-westbengal@nic.in, ccb.cpcb@nic.in, secy.ma-wb@gov.in

The Member Secretary MOST URGENT

State Environment Impact Assessment Authori
orit
(SEIAA), West Bengal Y

The Chairman
West Bengal Pollutian Control Board

The Member Secretary

West Bengal Pollution Controf Board
& SEAC, West Bengal

Sir(s),

Ref : My complaint vide email dated 2nd July, 2025 against construction activities in violation of EIA,
Notification, 2006 and flouting of environmental norms for construction of “Oitika" project at premises 44-
0678, plot no. 1Il-D/37, Action Area IID, Rajarhat, New Town. North 24 Parganas, PIN - 700136 by WBCS
Executive Officers’ OITIKA Welfars Society.

I lodged a complaint against construction activities in violation of EIA, Notification, 2006 and flouting of environmental
norms for construction of “Oitika” project at premises no. 44-0676, plot no. 11-D/37, Action Area IID, Rajarhat, New
Town, North 24 Parganas, PIN - 700136 by WBCS Executive Officers’ OITIKA Welfare Society vide my email dated
2nd July 2025 (copy attached for ready reference). However, na steps have been taken by SEIAA, West Bengal or
West Bengal Pollution Control Board.

Today, i.e. 26.08.2025 | noticed on the Parivesh Portal that an Appilication for grant of Environmental Clearance
(Proposal no. SIAMWB/INFRAZ2/448547/2023) in connection with the subject project was taken up for consideration in
the B3rd Meeting of SEAC, West Bengal on 57 08.2025. The minutes of meeting has not yet been uploaded on the

portal.

| raise my strong objection against such proposal for grant of Environmental Clearance (EC) by the project proponent
claiming to be a venture of the Government by using the project name as "Residential Complex by Housing
Department, Government of West Bengal” because the Environmental Clearance (EC) application is made under
“FRESH EC” category but the project is a violation project and that ex post facto Environmental Clearance (EC)
cannot be granted in light of the solemn judgment of the Hon'ble Apex Court in Vanashakti vs. Union of India, W.P. (C)
1394 of 2023.

Photographs of the ongaing construction activities have already been attached with my email dated 2nd July, 2025.
Issuance of ex post facto Environmental Clearance (EC) will tantamount to gross violation of the solemn judgment of
the Hon'ble Apex Court.

In view of above, you are requssted to reject the application for grant of Environmental Clearance and take other
steps as may be warranted, failing which | shall have no other options left but to approach the appropriate legal forum
for protection of the anvironment.

Thanking you,
Yours faithfully,

Ankur Sharma
13/3, Dr. P. K. Banerjee Road
Howrah, West Bengal, PIN - 711101




Mob : 9433883322

Attachments : As stated above.

CG !

The Secretary

Ministry of Environment, Forest and Climate Change

Government of India

The Chief Secretary
Government of West Bengal

The Member Secretary
Central Pollution Control Board

The Principal Secretary
Urban Development and Municipal Affairs Department
Government of West Bengal

- for kind information and necessary directions.

.@ Emall dated 2nd July 2025.pdf
206K
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| Speed Post/Online
F.No. 1A-Z-12011/59/2025-1A-1 '

Covernment of India
Ministry of Environment, Forest and Climate Change -
((IA- Compliance & Monitoring Division)
*ddeink

Indira Paryavaran Bhavan

-Jor Bagh Road, Aliganj

. , : ‘New Delhi-110 003

e e : R — Email- bhardwaj adiraju@govin =

Dated: 09* October, 2025

To,

Member Secretary,
State Environment Impact Assessment Authonty

New Administrative Buiiding of Environment Department, Govt of West Bengal
IB-180, Sactor-il Salt Lake,

Kolkata-700106

Sub: Compiaint against construction activiies in violation of EIA,
Notification,2006 and flouting of environmental norms for construction of
“Qitika” project at promises 44-0676, plot no. ll-D/37, Action Area IID, Rajarhat
New Town Norﬂ'l 24 Parganas; PIN - 700136 -reg.

Ref: Complalnt recaived vide Email dated 02.07.2025
s, N ..

This has reference to the complaint from Sh Ankur Sharma against WBCS'
Exscutive Officers’ OITIKA Welfare Society (copy anclosad)

2. . Since the EC was accorded by SEIAA, West Bengal, in line wvth the Ministry's

Notification dated 28.02.2014 and Office Memorandum dated 09.08.2019, it is

requested that the grievance may be examined by SEIAA, West Bengal and
- necessary action, as deemed appropriate, be taken on the issues raised in the
| complaint, with an intimation to the Ministry at the earliest. ~

= This issues with the approval of the Competent Authority.

Enci: As above
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. Copy to:

1. The Chairman, Central Pollutlcn Control Board, Panvesh Bhawan, East Aqun
Nagar, Delhi-110032

2. Deputy Director General of Forests (C), Ministry of Environment, Forest and
Climate Change A/3, Chandersekharpur, Bhubaneswar — 751023

3. ‘Member Secretary, West Bengal Poilution Control Board, Kalpataru Poirt,

Paribesh Bhawan, 10A, Block-LA, Sector-Hli, Bidhannagar, Kolkata-700 106
(for information and necessary action)

4, Shri Ankur Sharma, 13/3, Dr P. K. Banerjee Road Howrah, W.B.

-711101 -
' (Email-adv.ankursharma8@gmail.com)

(Dr. Bpdrdwyj Adiraju)
© Joint. DlrectorISclanﬁst ‘D'

S




P-10

“\oz-

~

= . GPS Map Camera

l__.__ﬂGPS Map Camera il s, N i, S

Kolkata, West Bengal, India s IR | Kolkata, West Bengal, India #&

Premises No 23-0885, Street No 0885, Street No 755, Tali L Rgm1343, Rgm1343, Dashadron, Rajarhat, Kolkata,

Park, City Centre 2, Near Water Tank No 11, Aa li, Aa lid, L : West Ben' al 700136, India

Newtown, Kolkata, West Bengal 7001386, India I A = LaetSZZ 62%453& Long; 88.453758°

Lat 22.624855° Long 88.454728° W R - ¢ .
"5500919 sy, Saturday, 01/11/2025.02:19 PMGMT +06:30 A=l - L Saturday, 01/11/2025 02:14 PM GMT +05:30

- 7 .

-
RS- .
'_‘{’,‘-‘5\:. 1




—103 -

% [ 6PS Map Camera

Kolkata, West Bengal, India =

RRe¢ 3, Dashadron, Rajarhat, Kolkata,

AT +05:30




¥ Fy § j‘ T 5 .
o ‘-' 2 y ~ e 5 IR
s .%Ma €3 6PS Map Camera
* Kolkata, West Bengal, India ==
- 4/32,1/4/32, Dash Drone, Rajarhat, Kolkata, West
Bengal 700136, India
Lat 22.627463° Long 88.453832°
Saturday, 01/11/2025 02:12 PM GMT +05:30

\

Kolkata, West Bengal, India ==

' 4/32,1/4/32, Dash Drone, Rajarhat, Kolkata, West
Bengal 700136, India
Lat 22.627457° Long 88.453893°
Saturday, 01/11/2025 02:12 PM GMT +05:30

- -

¥ B LN o " [ y
S et A A =

1 \ Gl " ¥
. X %1% Ao ; e : AR




-105%

Kolkata, West Bengal, India ==
Rgm1343, Rgm1343, Dashadron, Rajarhat, Kolkata,
West Bengal 700136, India

4. | at 22.626402° Long 88.453823°

, Saturday, 01/11/2025 02:15 PM GMT +05:30

B 6PS Map Camera

._,-' = Kolkata, West Bengal, India s

2931, Action Area 2d, Aa lid, Rajarhat, Kolkata, West

4 Bengal 700161, India
=£% Lat 22.625353° Long 88.4557°
= Saturday, 01/11/2025 02:23 PM GMT +05:30




Yy ‘ hv" .'- 7 Sl . BN
Yo Aﬁ%ﬂ%‘d EJ 6PS Map Camera

Kolkata, West Bengal, India ==

4/32, 1/4/32, Dash Drane, Rajarhat, Kolkata, West
Bengal 700136, India
Lat 22.627463° Long 88.453832°

Saturday, 01/11/2025 02:12PM GMT +05:30

vy

~\06 ~




[ X

M Gmall Ankur Sharma <adv.ankursharma9@gmail.com>

‘I‘REI 3 De”liberate inaction and complicity in ongoing environmenta[;fic;latior{s at
Oitika” premises no. 44-0676, plot no. lI-D/37, Action Area IID, Rajarhat, New

Town, North 24 Parganas, PIN - 700136 by WBCS Executive Officer's OITIKA
Welfare Society.

Ankur Sharma <adv.ankursharma9@gmail.com>
To: cs-westbengal@nic.in

Cc: secy-moef@nic.in, mscb.cpcb@nic.in, secy.ma-wb@gov.in

Tue, Nov 11, 2025 at 12:21 PM

The Chief Secretary
Govt. of West Bengal

Sub : Deliberate inaction and complicity in ongoing environmental violations at “Oitika” premises no. 44-0676

plot no. 11-D/37, Action Area |ID, Rajarhat, New Town, N - i
et OITIKA Vvaitare Gociy j . North 24 Parganas, PIN - 700136 by WBCS Executive

Ref : My complaints dated 02.07.2025 & 29.08.2025.
Sir,

| am constralne_d once again to write to you over disgusting continuance of illegal construction of "Qitika” project by
WB.CS Executive Officer's OITIKA Welfare Society in total defiance of the EIA Notification, 2006 and all
environmental norms.

Despite clear evidence including photographs of the site submitted together with my complaints dated 02.07.2025 and
29.08.2025 (copies of both the complaints are attached herewith for ready reference), and pendency of the
Environmental Clearance (EC) application (Proposal No. SIA/WB/INFRA2/448547/2023) construction activities are
still being carried on at the site desperately. This makes it evident that either the officers of SEIAA, West Bengal
and West Bengal Pollution Control Board have completely lost their authority being defied by their own cadre of
state officers or there exist collusion and complicity between the regulators and the violators, ensuring that laws
meant to protect the environment are reduced to a farce.

The situation reflects a complete breakdown of environmental governance in West Bengal. It is not only a matter
of dereliction of duty, it reeks of institutional complicity and abuse of office. When those entrusted with enforcing
environmental laws deliberately choose to shield offenders, the credibility of the regulatory framework collapses
entirely.

It is now an open secret that West Bengal is the only state where government officers themselves are engaged
in illegal construction activities while holding high moral ground as “civil servants.” The State has the rarest
feather of having a part-time Environment Minister, a part-time Environment Secretary, and a part-time Member
Secretary of WBPCB together, and the results are visible vis-a-vis rampant destruction of the environment and
unchecked violations under the very nose of the authorities. From the enclosed notification no. 2171-PAR(IAS)/7P-
182/2011 dated 18.12.2024, Department of Personnel & Administrative Reforms, Gowvt. of West Bengal you will feel
ridiculed that one officer of the government in the rank of Secretary has indulged in issuing appointment letter in his
own favour but behind your back desperately misusing the omnibus and blanket delegation of power to act on behalf
of the Hon'ble Governor of West Bengal.

The ongoing construction without prior Environmental Clearance (EC) is a blatant violation of the law and constitutes
contempt of the Hon'ble Supreme Court's judgment in Vanashakti vs. Union of India, W.P. (C) No. 1384 of 2023,
which unequivocally prohibits ex post facto ECs. The fact that the project continues under the guise of "Residential
Complex by Housing Department, Government of West Bengal” which is utterly false and expos ; ent
and misleading nature of the Environmental Clearance application.

It appears that officers within SEIAA, West Bengal and WBPCB responsible for ensuring strj
environmental norms and laws are deliberately turning their blind eyes to these violations &m +
involvement or due to bureaucratic pressure. Such conduct not anly violates the Environmgn b &Bgé

but also amovints to criminal negligence, wilful criminal misconduct, and dereliction gf@yatutory\ SADAR | =

'\ () \ Regtl. No.- 60/2002
This is for your kind information as necessary steps in the matter is now a subject of your sd‘& E oy Data- 05.08.2027

You may kindly like to consider constitution of an independent inquiry committee headeé‘t{y e judici Q;.
officer to investigate the conduct of SEIAA, SEAC, and WBPCB in this matter. N WEL_:,"(
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The continuing silence of the authorities has only strengthened the impression that the State of West Bengal has
become a safe haven for environmental law violators where even government officers engage in illegal projects
with impunity and the so-called regulators stand as silent spectators.

Enough is enough. Environmental protection cannot be treated as a ceremonial exercise or a bureaucratic formality.
Accountability must begin somewhere and it must begin here — you may kindly like also to consider.

Thanking you,
Yours faithfully,

Ankur Sharma

13/3, Dr. P. K. Banerjee Road
Howrah, West Bengal, PIN - 711101
Mob : 9433883322

Attachments : As stated above.
cc:

The Secretary
Ministry of Environment, Forest and Climate Change
Government of India

The Member Secretary
Central Pollution Control Board

The Principal Secretary
Urban Development & Municipal Affairs Department
Govt. of West Bengal

- for urgent intervention and necessary punitive directions.

3 attachments

.E Complaint dated 2nd Jul 2025.pdf
206K

a@ Complaint dated 29th Aug 2025.pdf
96K

.B Notification no. 2171.pdf
375K
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